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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 664 of 2024

... APPLICANT
Versus
TRY QF ENVIRONMENT FOREST
CLIMATE CHANGE & ORS. ...RESPONDENTS

RESPONSE ON BEHALF OF UTTAR PRADESH POLLUTION
CONTROL BOARAD (R5)IN COMPLIANCE OF THE ORDER
DATED 15.10.2024 PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL.,PRINCIPAL BENCH. NEW DELHI.

[, Dr. Vishwanath Sharma, aged about 48 years S/o Late Dr Manoranjan
Sharma, presently posted as Regional Officer, U.P Pollution control Board,

Agra, do hereby solemnly affirm and state on oath as under:

I. That in the above-mentioned capacity I am fully conversant with the

i. Issue notice to the respondents for filing their response/reply by way
of affidavit before the Tribunal at least one week before the next date
of hearing through e-filing. If any respondent directly files the reply

without routing it through his advocate, then the said respondent will
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remain virtually present to assist the Tribunal. The Applicant is
directed to serve the respondents and file the affidavit of service at
least one week before the next date of hearing. ...

6. Respondent No. 7 is directed to place on record along with its reply
affidavit the annual report which was submitted to the State PCB in
Form-1V in terms of Rule 24 of the Solid Waste Management Rules,
2016 and the Respondent — UPPCB is also directed to submit the
consolidated report which was submitted to the CPCB and Ministry
of Urban Development in terms of Rule 24(3) of SWM Rules, 2016
in Form-V along with its reply.”

3. That in compliance of the order dated 15.10.2024, officials of Regional
Office UPPCB Agra and Project Office, CPCB Agra conducted joint
inspection of Solid Waste Processing site at Kuberpur, Agra on
10.01.2025 and collected information from Municipal Corporation, Agra.

The copy of inspection report is annexed as AnnexureR-1.

4. That UPPCB vide letter dated 28.04.2023 has submitted the consolidated
annual report for the year 2021-22 to CPCB in compliance to the rule
24(3) of Solid Waste Management Rules 2016. Copy of annual report is

annexed as Annexure R-2.

(ULB) in the State of Uttar Pradesh. The annual reports in Form IV of
* Al the 762 ULB’s was not received by the UPPCB and therefore, in the
" 7 | absence of data, the consolidated annual reports in Form V for the year

w0 &

“-‘l"‘ O N f ”_0'7’2 -23 could not be compiled by the UPPCB. It is humbly submitted
[

N &S /ihat UPPCB vide letters dated 11.05.2023, 21.07.2023, 04.09.2023 sent
\L/ to the Director, Local Bodies Directorate and Secretary, Urban

Development Department had requested to send the annual report of all
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ULBs. Copy of letters dated 11.05.2023, 21.07.2023, 04.09.2023 is

annexed as Annexure R-3.

6. Pursuant to the same, data regarding annual report in Form IV for the

year 2022-23 was received from 608 ULBs out of 762 ULBs.

7. That the UPPCB vide letter dated 13.02.2024 and 27.06.2024 has issued
directions under Section3 of Environment (Protection) Act, 1986 to the
Director, Local Bodies Directorate for sending the annual report in
Form IV for all the ULBs to UPPCB. Copy of letters dated 13.02.2024
and 27.06.2024 is annexed as Annexure R-4.

8. That it is humbly submitted that for the year 2023-24 annual reports in
Form IV have been received from 292 ULBs out of 762 ULBs. In the
absence of data of Form IV, the consolidated annual reports in Form V
for the year 2023-24 could not be compiled by the UPPCB. It is humbly
submitted that UPPCB has sent e-mail’s to the Director, Local Bodies
Directorate to send the annual report of all 762 ULBs in Form IV vide
e-mail’s dated 11.09.2024, 21.11.2024, 26.11.2024, 03.12.2024,
10.12.2024, 11.12.2024, 28.01.2025. Copy of receipt of e-mail’s dated

MGHMSIMM’”-G%M‘L 21.11.2024, 26.11.2024, 03.12.2024, 10.12.2024,

11.12.2024, 28.01.2025 is annexed as Annexure R-5.

Sections of Environment (Protection) Act, 1986 to the Director, Local

Bodies Directorate for sending the annual report in Form IV for all the
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ULBs to UPPCB. Copy of letters dated 31.01.2025 is annexed as

Annexure R-6.

|1.That the above response of UPPCB (RS5) is submitted before this

Hon’ble Tribunal for kind perusal and consideration.

Vi~

DEPONENT

VERIFICATION:

Verified at Agra on this I day of February 2025 that the contents of the
above affidavit are true and correct to the best of my knowledge and belief
and nothing material has been concealed therefrom.

DEPONENT

to Shn

"‘{ﬁad b'fnde@”& 4 ¥he content&
o u _"Ll_are“gn

t. jernnly & ”2‘)’ 0024 .
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236 Annexure R-1

In_ compliance of the Hon’ble NGT order dated: 15.10.2024, in the matter of
Original Application No. 664/2024: Dr. Sharad Gupta Vis Ministry of Environment
Forest and Climate Change & Ors., inspection & status report of Municipal Solid
Waste processing facility located at Kuberpur in Agra

The Hon'ble National Green Tribunal (NGT) in the matter of Original Application No.
664/2024, Dr. Sharad Gupta vs Ministry of Environment Forest and Climate Change &
Ors. In its order dt. 15.10.2024 directed as below:

“.4. The OA raises substantial issues relating to compliance of the environmental
norms.

5. Issue notice to the respondents for filing their response/reply by way of affidavit before
the Tribunal at least one week before the next date of hearing through e-filing. If any
respondent directly files the reply without routing it through his advocate, then the said
respondent will remain virtually present to assist the Tribunal. The Applicant is directed
to serve the respondenis and file the affidavit of service at least one week before the
next date of hearing.

6. Respondent No. 7 is directed to place on record along with its reply affidavit the
annual report which was submitted fo the State PCB in Form-1V in terms of Rule 24 of
the Solid Waste Management Rules, 2016 and the Respondent — UPPCB is also
directed to submit the consolidated report which was submitted to the CPCB and
Ministry of Urban Development in terms of Rule 24(3) of SWM Rules, 2016 in Form-V
along with its reply....."

List of Respondents:

1. UTTAR PRADESH POLLUTION CONTROL BOARD

2. MINISTRY OF ENVIRONMENT FOREST AND CLIMATE CHANGE
TAJ TRAPEZIUM ZONE AUTHORITY
ENVIRONMENT FOREST & CLIMATE CHANGE DEPARTMENT
STATE OF UTTAR PRADESH
CENTRAL POLLUTION CONTROL BOARD
AGRA MUNICIPAL CORPORATION

NGy W

In compliance of the above NGT order (Annex.1) Central Pollution Control Board, a joint
inspection along with the officials of Project Office, Central Pollution Control Board, Agra
was carried out of Municipal Solid Waste (MSW) processing site at Kuberpur, Agra on
10.01.2025. At the time of inspection Shri Subhash Chand representative of operating
agency M/s Spaak Super Infra India Pvt. Ltd. was present. The information of processing
of legacy waste and fresh solid waste was collected from Municipal Corporation, Agra.
Based on field inspection, observation & information provided by the Municipal
Corporation, Agra report is as under:
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1.0 Background

As per information provided by Municipal Corporation, Agra, approx. 952 TPD solid waste

is generated within jurisdiction of Municipal Corporation, Agra (Annex.2). The Municipal

Solid Waste (MSW) is being collected from 100 wards within the city and being disposed

at the waste processing site located at Kuberpur, Agra. The Municipal Solid Waste

processing site having a total area of 72 Acres. The Municipal Solid Waste processing
facility having a capacity of 1000 TPD for processing of solid waste. A small sanitary
landfill having an area of 15000 Sq.mt. has also been developed for the residual inert
material coming out from Municipal Solid Waste processing plant. Municipal Solid Waste

processing site, Kuberpur became operational in December 2011.

1.1 Asinformed by the representative of M/s Spaak Super Infra India Pvt. Ltd., the DPR
of the project was made in year 2017.

1.2 After tendering process in year 2018, the agreement for biomining and
bioremediation project was signed between Municipal Corporation Agra and M/s
Spaak Super Infra India Pvt. Ltd. (Annex.3).

1.3 As per information given by Municipal Corporation Agra, initially 8.0 Lacs MT of
legacy waste was estimated in April 2018. The fresh waste processing (300 TPD)
was started in November 2019 and thus by the end of March 2023, an additional
solid waste of approx. 6.52 Lacs MT got accumulated at site. 1.30 Lacs MT of solid
waste was lying untreated in sanitary landfill site at Kuberpur. Thus, the total legacy
waste of quantum 17.58 Lac MT has already been treated through Bio-mining. The
capacity of processing plant was enhanced to 500 TPD in April 2023 and then to
1000 TPD in April 2024. The legacy waste approx. 26784MT get accumulated
during the gap period (April 2023 to March 2025), which is under process of bio-
mining and likely to be processed by 15th February, 2025 (Annex.4).

2.00bservations:

2.1 Process of Bio-mining of Legacy waste: Bio-mining of legacy waste is carried
out as per standard protocol. Waste is being processed through 04 nos. of trommels
(30-60 TPH) having total capacity of 210 TPH. The methodology of screening is
being executed through trommeling method of different sieve size. Initially, belt
conveyor of 1500 mm at feeding stage is installed to feed trommel of >125 mm. The
rejects of >125 mm size get stored while <125 mm get feed into 35 mm trommel
through conveyor. The same process are getting replicated again and process it for
further 6 mm through another trommel. The rejects of 125 mm, 35 mm and >6 mm
is treated as Segregated Combustible Fraction (SCF) and inert, while remaining <6
mm fraction is bio-earth which can be used as soil conditioner in field application
except agriculture practices. All segregated waste is being stored in processing site
at present.
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Proposed Waste to Energy Plant (15 MW): At the time of inspection by joint team,
land filling and levelling work is being carried out through JCB and compactor
machines at the proposed site of Waste To Energy Plant. Neither any building was
found constructed at the site, nor any machine was installed.

Construction and Demolition Plant: C&D plant of 20TPD capacity was found
operational at the time of inspection. Cemented bricks are being manufactured at
the site. Ongoing civil work of proposed 150 TPD plant was also observed by the
team during inspection.

No fire incident was observed by the team during the field inspection of the
Municipal Solid Waste processing site at Kuberpur, Agra.

3.0 Summary

3.1

Presently Municipal Corporation Agra is carrying out collection & transportation of

Municipal Solid Waste from Agra city and is being processed at Municipal Solid Waste
processing site at Kuberpur along with legacy waste.

During inspection, processing of Municipal Solid Waste was being carried out with 04
nos. of trommels (30-60 TPH) which have total capacity of 210 TPH.

Three types of rejects were coming out after trommeling i.e soil enricher (<6 mm),
Segregated Combustible Fraction (SCF) of <35 mm and C&D waste above 35mm.
1000 TPD Plant for compost making from organic portion of Municipal Solid Waste
was found functional at the site.

It was informed by the representative of the operating agency that approx. 26784 MT
volume of unprocessed legacy waste is still present at the Kuberpur site, which is
likely to be processed 15, Feb, 2025,

After processing of MSW, RDF (Refused Derived Fuel) is left at the end, which is non-
decomposable and has calorific value. At present, appx. 1,80,000-2,00,000 MT of
segregated RDF is stored at the site.

For the collection of leachates (liquid portion) coming out from MSW dump,
underground leachate collection tank (capacity 85 KL) is available at the site. As
informed by the representative of firm, they are using leachate to sprinkle on the
organic waste material to speed up the decomposition process.

At the time of inspection, land filling and levelling work of proposed Waste to Energy
Plant was seen by the join team.

Construction & Demolition Waste plant was found functional at the time of inspection.
Ambient Air Quality Monitoring of said area at administrative building done by UPPCB
ondt 21.10.2024 & 22.10.2024. Monitoring report attached (Annex.5).

The inspection on dated 29.11.2024 ground water sample was collected from the
submersible pump near administrative building. Analysis report attached (Annex.6).
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4.0 Suggestions

Establishment of Waste to Energy Plant should be installed soon.

As informed by Municipal Corporation, Agra leftover Municipal Solid Waste legacy
waste (26784 MT) should be completely processed by 15th February, 2025. The
working agency should increase the processing speed.

At present, segregated waste is not disposed out and all the segregated portion of
waste was found stored at processing site. Proper and timely disposal of stored
segregated waste i.e. SCF, RDF, Compost is required.

Proper Leachate collection and treatment is required at legacy waste site and at fresh
Municipal Solid Waste stored site also.

Housekeeping and maintenance should be improve at different sections as per the
Solid Waste Management Rules, 2016.

Scientific Assistant Assistant Sme JDﬂ" icer
UP Pollution Control Board, UP Pollution Control Board
Agra Agra

rbﬂcﬁ/’:{

Reglonal Officer
UP Pollution Cantrol Board,
Agra
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Pic-1-Site for proposed Waste to Energy Plant (15 MW)

Pic-2- Land filling and levelling work in progress for WTE Plant
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Pic-4- Land filling and levelling work in progress for WTE Plant
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Tirme:
[Note: cand d kuberpur

Pic-5- Functional C&D plant of Agra Nagra Nigam (20 TPD)

Pic-6- C&D plant of Agra Nagra Nigam (20 TPD)



12

243

Pic-7- Site for proposed C&D plant of Agra Nagra Nigam (20 TPD)
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Pic.-8- Bio-mining work is in progress at Kuberpur MSW site, Agra

Pic.-9- segregated waste at Kuberpur MSW site, Agra
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Pic-10- Over view of Legacy waste dumping site

Pic.-11- SLF developed by Agra Nagra Nigam
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Pic.-12- Processing of fresh waste at Kuberpur MSW site, Agra
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Itern Nao. 03 ' Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 664 /2024
Dr. Sharad Gupta Apphlicant

Versus

Ministry of Environment Forest and
Climate Change & Ors. Respondentis)

Date of hearing: 15.10.2024

Ahngxmfe.-p'

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Anshul Gupta & Mr. Aditya Tainguriya, Advs.
ORDER
1. In this original application, the Applicant, who is a doctor by

profession, has raised an issue of accumulation of solid waste at the

Kuberpur landfill site, Agra falling in TTZ.

2. Learned Counsel for the Applicant has referred to the order of the
inbunal dated 1o.U4. 2021 passed m WA No, Loy 2020 n the matier of
Social Action for Forest and Environment (SAFE) vs. Union of India & Ors.,
wherein the report was filed by the Central Pollution Control Board
(CPCB) disclosing that the estimated legacy waste at Kuberpur dump site
was 8 lakhs tonnes out of which 5.8 lakhs tonnes was processed and rest
of the waste was shaped in windrows for primary treatment in the area of
4 Acres and that the legacy waste remediation was planned to be
completed by February 2021. He has submitted that cbnsidering that the

said stand the Tribunal had disposed of the OA by order dated

1
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15.03.2021, and thereafter, though a year has passed, the legacy waste
at the dump site in question has not been cleared. He has also referred to
the order of the Hon'ble Supreme Court dated 18.02.2021 whereby the [A
filed by the Municipal Corporation, Agra in the Writ Petition No.
13381/1984 in the matter of M.C. Mehta vs. Union of India & Ors. was
allowed and the Municipal Corporation was permitted to establish Waste
to Energy Plant and Construction & Demolition Plant at Kuberpur landfill
site in Agra in accordance with law. He submits that thereafter
substantial time has lapsed but Waste to Energy Plant has not been set
up. He has referred to the representation dated 28.01.2024 filed by the
Applicant before the Divisional Commjssinnnr. of Agra Division/TTZ
Authority peinting out the delay in setting up the Waste to Energy Plant

and in this regard, he has also referred to the communication dated

06.02.2024 sent by the Uttar Pradesh Pollution Control Board (UPPCB) to

the Commissioner, Municipal Corporation, Annexure A-6.

3. Counsel for the Applicant has further referred to the photograph on
page 20 and submitted that there are fire incidents in the legacy waste

site which is creating the issue of air pollution.

4.  The OA raises substantial issues relating to compliance of the

environmental norms.

& Issue notice to the respondents for filing their response/reply by

“way of affidavit before the Tribunal at least one week before the next date

of hearing through e-filing. If any respondent directly files the reply
without routing it through his advocate, then the said respondent will
remain virtually present to assist the Tribunal. The Applicant is directed
to serve the respondents and file the affidavit of service at least one week

before the next date of hearing,
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6, Respondent No. 7 is directed to place on record along with its reply

affidavit the annual report which was submitted to the State PCB in
Form-IV in terms of Rule 24 of the Solid Waste Management Rules, 2016
and the Respondent — UPPCB is also directed to submit the consolidated
report which was submitted to the CPCB and Ministry of Urban
Development in terms of Rule 24(3) of SWM Rules, 2016 in Form-V along

with its reply,

7. List on 04.02.2025.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

Octaber 15, 2024
Original Application No. 664/2024
dv..
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Form-1V

[see rules 15(za), 24(2)]
Format for annual report on solid waste management to be submitted by the local body

CALENDAR DATE OF SUBMISSION OF REPORT '
YEAR:
2023-24 .
I Name of the City/Town and State Agra Nagar Nigam Agra
2, Population 1902845 approx pop. (2021)
1. Arcin sq. kilometres 14106 As per New boundary
4, Name & Address of local body Mahatma Gandhi Road, Near Sursadan, Sanjay
| Place. Wazirpura, Agra
Telephone No. 0562-2850670/ 2520616
Fax No. 0562-2850499
E-mail amecagral @l egmail.com
5, Name of officer in-charge dealing with solid waste Er Pankaj Bhushan
management (SOLID WASTEM)
Phone No : 7300740631, 0562-2850670
Fax No: 0562-2830499
| E-mnik ameagral @@ gmail.com
0. Muimber of households in the city/town ! 424901
Number of non- residential premises in the ¢ity 10404
Number of election/administrative wards in the 100
cilytown
T Quantity of Solid waste (solid waste)
Estimated quantity of solid waste generated in the local 9352 TPD
body area per day in metric tones,
per capita waste collected per dav S00gm
| Quantity of solid waste collected per day 952 TPD
Quantity of solid wuste processed 661 TPD
Quantity of solid waste disposed at dumpsite/landfill 291 TPD
8. Staws of Solid Waste Management Seérvice Active
Segregation and storage of waste at source Active
Whether SOLID WASTE is source in YES
domestic/commercial/institutional bins, if yes,
Percentage of households practice storage of waste at 100%
source m domestic bing
Percentage of non- residential premises practice storage 100%
of waste ul source in commercial/institutional hins
Percentage ol houscholds dispose of throw solid waste 0%
in the streets
Percentage of non- residential premises dispose of 0%
throw solid waste on the strocts
Whether solid waste is stored at source in a scgregated Yes
form if ves
Percentage of premises sepregation the waste at source 60-70%
Door to Door Callection of solid waste 100 Wards
= No. of househalds covered 424901
No. of non-residential premises inchuding commercial 104001
establishments  hotels,  restauranis. educational
mstitutions offices ete covered
Percentage of residential and non-residential premises
covered m door o door collection through:
Motorized vehicle 351
Containerized ricvelehandcart 128
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Other device

fieed 1o be cleaned

0%
If not, N/A
Sweeping of streets _ Yes
Length of roads, streets. lanes, bye-lanes in the ity tha 268341 Km

manual or mechanical, Give percentage

Frequency of street sweepings and percentage of frequency | Daily | Alternate | Occasio- | Twice
covered nally awock
% of 100 - B -
population
covered
Tools used
Manual sweeping T0%
Mechanical sweeping 0%
Whether long handle broom in used by sanitation Yes
workers i
i e No
Whether each sanitation worker is given
handcart/tricycle for collection of waste Yes
Whether handeart / trieycle is containerized Yes
Whether the collection tool synchronizes with Yes
collechion’ waste storage contuiners utilized
Secondary Waste Storage facilities ] Yes, Transfer Station
No and type of waste storage depots in the eity/town No. Capaeity in M?
Open waste storage sites
Masonry bins 0
Cement concrele cylinder bins 0
Dhalag'covered rooms/space -
Covered metal plastic containers
Upto 1.1 m3 bins 137 157
2 10 5 m3 bins 1T 526
Above Sm3 containers L
Bin-less city Not yet
Bin population ratio 1.7 bins / 10,000 population
(Excluding litter bins)
Ward wise details of wasle storage depots (attach):
Ward No:
Area:. Transfer Station List artached
Population: i
No. of bins placed
Total volume of bins placed
Total storage capacity of waste storage facilities in 1381 Cum
tubic meters
Total waste actually stored at the waste storage depots | 300 MT
daily
Give frequency of collection of waste from the depots | Frequency No. of bins
Number of bins ¢leared
Daily 30
Alternate doy 62
Twice aweek 34
Onece a week =
Occasionally -
Whether stornge depots have facility for storage of Yes
segregated waste in green, blue and black bins
Whether lifting of solid waste from storage depots is 100% Mechanical
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(“s) of Manual Lilting of solid waste e

(%) of Mechanical listing 100%

If mechanical - Specify the method used Front-cnd loaders/ DP/RC

Whether solid waste is lifted from door to door and Yes

transported to treatment plant directly in a segregated

form

Waste transportation per day No. trips made Waste Transported
| Type and Number of velicles used '

Animal cart - - -

Tractors- . -

Nos. of tipping Truck (Hywa)- 14 2 255

Tipping Truck- 34 2 260

Dumper Placers- 36 | 50

Refuse collectors- 21 1 100

Compactors- 8 2 200

Chthers- (Tata 407 Taw ACE) 37 110

JCB/loader - 35 -

Frequency of transportation of waste

Frequency (%) of waste |raﬁipmcd

MSW = Daily
Quuntity of waste transporied each day 952 TPD
Percentage of total waste transported daily 100% =
Waste Treaiment Technologtes used Composting, RDF, Recycling
Whether solid waste is processed ' YES
1f yes. Quantity of waste processed daily 661 TPD
Whether treatment is done by local body or through an | Agency ]
agency =
Land(s) available with the local body tor waste 29.00 Ha (72 Acres)
processing (in Hectares)

Land currently utilized for waste processing

2001 Ha (72 Acres)

Solid waste processing facilities in operation

S00 TP WTC Plant at Kuberpur

2 TPD Flower 1o compost Plant Rajnagar
2TPD Organic Waste to Compost Unit Rajnagar
I TPD Organic Waste 1o Compost Linit TP Nagar |
100 TPD Plam Kuberpur (Cow Dung) |
120 TPD MRF, Tedi Bagiya Hatras Road
4 TPD Waste to Compost (BWG)

5 TP MRF Nunhai Shobha Nagar

12 TP Wer Waste Plant Babarpur

15 TPD DRY Waste Plant Babarpur

® & & & & & & & &

Solid waste processing Facilities under construction

1MW Waste to Energy Plant

Distance of processing facilites from City boundary

[2Km

Detils of technologies adopted

Composting, RDF, Recycling

Composting

Qty. raw material processed = 530 TPD

Oty final product produced = 20 TPD

Qty, sold = 20 TPD

Quantity of residual waste land-filled =20 TPD

Veérmi composting

Quy. raw matenial processed  NIL
Qty. final product produced  NIL
Qty. Sold Quantity of residunl waste landfilled  NIL

Bio-methnation Qty. raw material processed  NIL

Oty. final product produced  NIL

Quy. Sold Quantity of residual waste landfilled  NIL
Refuse Derived Fuel Stored Tor waste to Energy plant

Waste to Energy technology
such as incineration, gasificauon. paralysis or any other
technology

Plarit under construction

Oty. Sold Quantity of residual wasee landfilled  NIL

Co-processing

Mone
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Combustible waste supplied to cement plant NIL
Combustible waste supplied to solid waste based power NIL
plants
Others NIL
Solid waste disposal facilities
No. of dumpsites available with the local body NIL
No. of santtary landfill sites available with the local 01
body
Arca of each such sites available for waste disposal T2 Acre
Area of land currently used for waste disposal 72 Acres
Distance of dumpsite/landfill fagility from eity/town 12 Km
Distance from the néarest habitation 2.0 km
Distance from water body 500 m
| Distance from State National Highway 1.50 Km
Distance from Airport 20 Km

Distance from important religious places or historical
monument

8.1 Kms form Imad-ud-Daula
10Km from Agra Fort
6.3 Kms form Taj Muhal

Whether it falls in flood prone arca NIA
| Whether it falls in earthquake fault hine area 500 m from Fault Line Fracture
Quantity of waste landfilled cach day 546 TPD
Whether landfill site is fenced YES
Whether Lighting facility is available on site YES
Whether Weigh bridge facility available YES

Vehicles and equipments used at landfill (specify)

Bulldozers. compacters, Excavators, Trucks/
Dumpers

Manp_g'pwe'r deployed at landfill sie 21
Whether covering is dong on duily basis MNA
1T not, Frequency of covening the waste deposited at the N/A
landfill

Caover material vsed N/A
Wherher adequate covering matertal 1s available N/A
Provisions for gas venting provided NIA
Provision for leachate collection N/A

Coniractar, concessionaires manpower deployed for
collection including street sweeping. secondary
Storage, transportation, processing and disposal of

y Whether am Action Plan has been prepared for | Action Plan prepared and submitted under 15" FC
improving solid waste management practices in the Cirant
ciy

10. | What separate provisions are made for : Yes .
Dairy related activities: Yes, Carcass utilization plant is under Constriclio
Slml:gh!er houses waste: Yes, Construetion and Demolition Waste (CRD)

Plant of 5 TPD is operational. C&D Waste
C&D-waste (construction debrisy: 5 TPD process Plant of 150 TPD is under process
= - (agreement done). Ny
11, | Details of Post Closure Plan Al existing landfill site, bio-mining of legacy
wiste (9,40 Lacs MT) has been completed and 37
Acres of land has been re-claimed.

12 | How muny slums are identified and whether these are | 217 Slums identified in Agra. All are provided
provided with Solid Waste Management with Solid Waste Management Facilities.
facilities

13. | Give details oft Man power of Agra Nagar Nigam- 4663
Local bodv's own manpower deployed for colleetion
including street sweeping, secondary Storage,

| transportation, processing and disposal of Waste i I

14. | Give details of: Total 1018
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255

“.“-.‘.tc ..... —

15 | Mention briefly, the difficulties being experienced by
the local body 1n complying with provisions of these
rules

= land constraints for decentralization
process
+  Untrained manpower
e Lack of awareness among citizen for
 Segregation of waste

1. Mentions bricfly, if al;}- innovative idea is implemented
to tackle the problem relared to solid waste, which

could be replicated bv other local bodies

Date : 02/01/2024
Plage : Agra

N

A

_ ’__..ﬁﬂ'"'__ﬁ

l:‘:nvjrnmnent Engineer
Nagar Nigam Agra
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Form-V

[SEERULES 17(2)]
FORMAT FOR ANNUAL REPORT ON PLASTIC WASTE MANAGEMENT TO BE SUBMITTED BY

THE LOCAL BODY

Period of Reporting:

Name of the City or Town and Sute:

AGRA, UTTAR PRADESH

disposal of plastic waste

i2) Population 1902845 approx pop. (2021)

(3 Area in sq. kilo meters 14100

(4} Name & Address of Local body Mahatmn Gandhi Road, Near Sursadan, Sanjay

Pluce, Wazirpura, Agra
Telephone No. D362-2R50670, 2520616
Fax No. G562-2830499
E-mail: umeagra | @ gmail.com

(5) Total Numbérs of the wards in the drea under | 100
Jurisdiction L F ) -

1] Total Number of Houscholds in the aorea under | 424901 I

| jurisdiction

(7 Number of houscholds covered by door 1o door | 4249
collection

{8) Total number of commercial and Institutions in the area
wnder jurisdiction
= {'ommercial establishments 104001
- [nstitutions =3

9y Number of commercial and Institufions in rhe area under
jurisdiction
- Commercinl establishments 104001
- Institutions |

(100 | Summary of the mechamisms put i place for | Agra Municipal Corporation has implémented two
maragement of plastic waste o the area wnder | agencies, Swachaithn Corporation and 1.8, Enviro
jurisdiction slong with the details of dgencies: involved | Services Pvi.Lid, for door-te-door waste collection,
in disar to door collection Combined number of vehicles for both agencies is

351, including 97 push cans, 31 tricycles and 1018

garbage collectors. Furthermore, The Social Lub

ageney and GIZ are conducting a pilol project in

Shah Market and Bhairon Nala specifically, focused
| on recyveling of plastic wasic.

(1 Atach details of infrastructure pul i place for | The Agea Municipal Corporation has extablished
monagement of plastie waste generated in the arca under | Three Malerial Recovery Facility (MRF) centers,
Jurisdiction The first MEF center is located in the 96" ward at
; Mahrishipuram, and the second one is situated at

Tedi Bagiya, Lathras Road, Agra, in the 82* ward
and third in kuberpur. The combined capacity of all
MRF centers 15 150 Tons Per Day (TPD). Each
doy, the waste ¢ollected i sent to the Recycling
Factlity located av Gaproln and  Kashipur, The
responsible orgamsation  for this task 15 M/S
Nationwide Waste Management Service Pyl Lid
_und Feedback Foundition Charitable Trusi.

(12} | Asach detls of infrastructure required, if any along -
with justifieation

3 Quantity of Plastic Waste generated during the vear from 18000 MT
area under jurisdiction (in tons)

(14} Cuiantity of Plastic Waste colleeted during the year from 18000 MT
area under junsdiction (in tons)

(15) | Quantity of Plastic Waste channelized for recycling IROGO0 MT
| during the year (in tons) b ) ol

(16} Cuantity of Plastic waste channelized for use during the 18000 MT
vear {in tons)

(17) | Quantity of rejects sent w landfill sites during the yeur 180 MT
(in long)

W18%: | Details of each of facilities used for processing and
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Fagilny-1

1) Name of operator

i) Address with Telephone Number of Mobiles
i) Capacity

iv) Technology Used

v) Registration Numther

vi) Validity of Registration (up to)

Facility-2

1) Name of uperator

it) Address with Telephone Number of Mobiles
i) Capacily

i) Technology Used

v) Registralion Number

1= M/s National Waste Management Pvi, Lud,
2- 99711 00090

3- 120 TPD

4- Recyele

S s

b teee

|- Mis Feedback foundation charitable trust
2- 9546077245

3= Mahanshi Puram, Agra

- I5TPD

4- Segregation & Reoyeling

improving solid waste munagement practices in the ciy?
Date of revision:

vil Walidity of Begisteation fup to) t‘.
Facility-3
i) Name of operator ; E:g:;’;:}g;;" Agra
ii) Address with Telephone Number of Mobiles 3K 1
P e - Kuberpur, Agra
i} Copacity 3-15 TPD
i) Technology Used 4- Segregation & Recyclin
Vi Registration Number 3 __"'Et Lo yeling
Vi) Validity of Registration (up to) s
(19| Give detals of: Man power of Agra Nogar Nigam- 663
Lacal body’s own manpower deployed for collection
including street sweeping, secondary storage,
transportation, processing and disposal of waste,
120) | Give detmls ol Total 101
Contractor of concessionaire”s manpower deployed for
collechon mcluding street sweeping, secondary storage,
| transportition, processing and disposal of waste. .
121) | Mention briefly, the difficuliies being experienced by the * No co-processing facility is available for
local budy in complying with pravisions of these rules MLP and RDF in the vicimity,
including the financial constrains; if any ¢ Land constraints for decentrulized plastic
WHsle processing
 Lack of awarcness among  citizens
reganding waste segregation,
(22) | Whether an Action Plan has been prepared for Yes and submintied on eity finance porial

Date : 024012024
Place : Agra

5

13, L
ke

Environment Engineer
Nagar Nigam Agra
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AGREEMENT

d and entered into nqu. day of Qf; two thousand

B | ; BETWEEN

=y "FASURY AGRA

) " The Agra Municipal Corporation, a body established under the Uttar Pradesh Municipal

B HCarpnrauon Act, 1559 and having its head office at Agra. (Hereinafter referred to as “aMc”

i or “the Concessioning Authority” which expression shall unless excluded by or repugnant to

|y the context, be deemed to include its successors and assigns) represented by its ), of the
'; ) first Part;

o= 1

= I AND

) spaak Super Infra india Private Limited, a company incorporated under provisions of the

G ncampames Act 1956, having its registered office at Shop No. 2/129, Ground Floor, DDA lanta

"_.'r-.—h House, Pul prahladpur, Lal Mahal, South Delhi, Delhi 110044 IN hereinafter referred to as
o =) wconcessionaire” which expression chall unless repugnant to the context include its successors
e and permitted assigns. OF THE OTHER PART.

e

™

SEEY

[ =
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WHEREAS,

P
iel)

{b)

(c)

{d)

(e

The Ministry of Environment, Forests and climate change (MoEF&CC), Government of
India (Goi), has formulated the Solid Wastes Management Ruies, 2016 ("SWM Rules"),
which makes it mandatory for every municipal autheority to implement a scientific solid
waste management system wherein the SWM is duly processed and the residual
inert/non- bicdegradable solid wastes disposed in an Sanitary Landfill (as herein aftar
defined).

""AMC"", is responsible for providing municipal services, whid{ includes the Solid Waste
Management such as collection, transportation, processing and disposal of waste
generated in the city. "AMC" currently. disposes the collected SWM at designated

. dumping site of Kuberpur,

"AMC" desires to Bioremediate (biomining as weel as phytocapping) the municipal
waste lying at Kuberpur dumping site to reclaim maximurn area followed by capping of
remaining waste at Kuberpur, Agra.

"AMC" had invited competitive proposals from the interested Bidders for implementing
the remediation project and in response thereto “AMC” received.... Ne - :
No. of propasals from several number of Bidders including the Concessionaire for
implementing the Project.

"AMC", after evaluating the aforesaid Proposals and recommendation of Evaluation
Committee, constituted by the "AMC" for the purpose, accepted the Proposal
submitted by the Consortium/Bidder and issued Letter of Award HM
#8813 . to the consortium for the project based on the resolution of council
NG..ciciniiin., dated o...........wWhich was duly acknowledged by the Concessionaire.

in accordance with the terms of the Request for Proposal Document issued to the
Bidders, the Consortium/Successful Bidder has promoted and incorporated a company
as a private limited company for the project to fulfill obligations set out under the
Letter of Award and has reguested “AMC" to accept the Concessionaire/SPECIAL
PURPOSE VEHICLE (5PV) as the entity to sign the Agreement and execute all the.
obligations of the Successful Bidder as per RFP document Letter of Award and as set out
in this Agreement.

"AMC" has agreed the reguest of Successful Bidder and has agreed to enter into this
Agreement with the Concessionaire for the project.
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(h) ~ The Parties hereto are required to enter into the Concession Agreement being these
presents to record the terms, conditions and covenants of the Concession,

NOW THIS AGREEMENT WITNESS AS FOLLOWS:-
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ARTICLE 1: DEFINITIONS AND INTERPRETATION

In this Agreement, the following words and expressions shall, unless repugnant to the
context or meaning thereof, have the meaning hereinafter respectively ascribed to them
hereunder:

“Additional Cost” shall mean the additional capital expenditure and/or the additional
operaling costs as the case may be, which the Concessionaire would be required to incur
as a result of Change in Law.

"Affected Party” shall mean the Party claiming to be affected by a Force Majeure Event in
accordance with Article 8.1

"Agreement” shall mean this Agreement, and include any amendments hereto made in
accordance with the provisions hereof.

"Applicable Law " shall mean all laws in force and effect, including SWM Rules 2016 and
Environment Laws, as of the date hereof and which may be promulgated or brought into
force and effect hereinafter in India including judgments, decrees, injunctions, writs or
orders of any court of record, as may be in force and effect during the subsistence of this
Agreement and applicable to the Project/the Concessionaire.

“Applicable Permits” shall mean all clearances, permits, authorizations, consents and
approvals required to be obtained or maintained by the Concessienaire under Applicable
Law, in connection with the construction, operation and maintenance of the Project
Facilities during the subsistence of this Agreement.

"Appointed Date” shall mean the date of this Agreement.

“arbitration Act” shall mean the Arbiuatioﬁ and Conciliation Act, 1996 and shall include
any amendment to or any re-enactment thereof as in force from time to time.

“Authorization” means any approval, consent, exemption, filing, license, authorization,
permit, registration or waiver, and any renewal or variation of any of them, howsoever
described, necessary to design, build, and operate the project and project facilities;

“Authorized Representative” means, in respect of a Party, any person designated
(whether by name or as the holder of a specified position or office) as such by such Party -
by notice in writing given to the other Party including, in the case of a person designated
by name, a specimen signature of that person certified by the Party issuing the netice.

“Change in Law” shall have the meaning ascribed thereto in Article 8.6

“Agra” means the whole urban area falling within the jurisdiction of them me
',r .—?:}r’, X "':

GoUP may by nnti;kalmn specify from time to time;
-

=
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“AMC" shall mean the Agra Municipal Corporation, the municipal corporation
established under the provisions of the MP Municipal Corporation Act, 1956

Soil Conditioners: As the processed waste with organic content can be converted to
Compost like material with high content of soil. This may not qualify for the compost
based on the agro standards, but can be used as spil conditioners.

“Concession” shall have the meaning ascribed thereto in Article 2.1 “Concession Period”
shall have the meaning ascribed thereto in Article 2.2

"CONCESSIONAIRE" shall mean Spaak Super Infra India Private Limited and includes
its successors and permitted assigns expressly approved by "AMC”,

"CONCESSIONAIRE's Associates” shall mean any company/ies which is/are controlled
by the Concessionaire. For the purpose of this definition, the term “control” means the
power to direct the management or policies of such entity, directly or indirectly,
through the ownership of shares or other securities, by contract or otherwise, provided
that the direct or indirect ownership of 51 (fifty one) percent or more of its voting share
capital is deemed to constitute control of such entity, and “controlling” and
“controlled” shall be construed accordingly.

“Consortium” means the consortium consisting of and whose offer in respect of this
project has been accepted by “AMC”", and includes the consortium’s personnel,
representatives, successors and permitted assignees;

“Construction Works” shall mean all works and things required to be constructed by the
CONCESSIONAIRE, pursuant Specifications to the Development Specifications and
Operations

“Development Specifications ” shall mean the basic conditions related to design and
construction of the Project Facilities set forth in Schedule 2.

“Drawings” shall mean all of the drawings, designs, calculations and documents
pertaining to the Project in accordance with the Development Specifications and
Operations Specifications.

“Dumpsite Means the site situated at Kuberpur, Agra where the waste collected from Agra
is being dumped at present

“Effective Date” means the date on which the Site is earmarked and delegated to the
CONCESSIONAIRE by “"AMC" in accordance with Article 3.1.1 for the purpose of the
Agreement

“Emergency” shall mean a condition or situation that is likely to endanger the safety of the
individuals on or about the Project Facilities or which poses an immediate threat of material

damage to any of the Project Facilities. - e Im_-,r,;;‘- _
CERL)

@ e

= Ve )
“Encumbrance” shall mean any encumbrance such as mortgage, charge, r.(\%e. lien, &)
- WA |

B" 9 NCFT4 5;
L B

=n TR

Ly




268

hypothecation, security interest, assignment, privilege or priority of any kind having the
effect of security or other such obligations and shall include without limitation any
designation of loss payees or beneficiaries or any similar arrangement under any insurance
policy pertaiming te the Project, physical encumbrances, claims for any amounts due on
account of taxes, cesses, electricity, water and other utility charge sand encroachments on
the Project Facilities.

"Environmental Laws” means all Laws pertaining 1o the protection of natural resources,
the environment, the health and safety of the public, according to Environment
(Protection) Act, 1986, The Air [Prevention and Control of Pollution) Act, 1981, The Water
(Prevention and Control of Pollution) Act, 1974 and any other central, state or local law,
regllation, rule, ordinance or order that govern:

al The existence, cleanup andfor remedy of contamination on real property;

b) The emission or discharge of Valuable environmental parameters into the environment as
per applicable law,

¢) The use, generation, transport, treatment, storage, disposal, remaval or recovery,
recycling or reuse of deposited waste or substances, including building materials;

“Financing Documents” shall mean collectively the documents evidencing Lenders'
commitment for financing the Project.

“Financial Year” shall mean the period commencing from April 1 of any given year to
March 31 of the succeeding year.

“Financing” means the aggregate amounts provided by wév of loan, lease finance of the
project assets except the right to use the land or otherwise to the CONCESSIONAIRE by
the Lenders for the development, establishment, design, finance, upgrading -
implementation, construction, operation and maintenance of the Project and Project
Facilities and shall include all related financial charges, fees and expenses of all kinds
relating to the Project and Project Facilities;

“Force Majeure” or “Force Majeure Event” shall mean an act, event, condition or
occurrence as specified in Article 8.

“Gol" shall mean the Government of India.

"GoUP” shall mean the Government of the Uttar Pradesh.

“Good Industry Practice” shall mean the exercise of that degree of skill, diligence,
prudence and foresight in compliance with the undertakings and obligations under this
Agreement which would reasonably and ordinarily be expected of a skilled and an
experignced person engaged in the implementation, operation and maintenance or
supervision or monitoring thereof of any of them of a project similar to that of the -
Project

g &
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“Government Agency” shall mean Gol, GoUP, "AMC” ar any state government or
gavernmentsl department, commission, board, body, bureau, agency, authority,
instrumentality, court or other judicial or administrative body, central, state, or local,
having jurisdiction over the CONCESSIONAIRE, the Site/Project Facilities or any portion
thereof, or the performance of all or any of the services or obligations of the
CONCESSIONAIRE under or pursuant to this Agreement

“Harardous Waste"” shall have the meaning as defined under the Hazardous and Dther
Wastes (Management and Transboundary Movement) Rules, 2016 and as amended
thereto.

'!mfler'nant:tiun Period” shall mean the period from the Effective Date to completion of
wores

YLenders” shall mean financial ins'tituticns. banks, funds and trustees for bond holders or
debenture holders, who have provided funds to the Concessionaire for financing any part
of the Project.

“Material Adverse Effect” shall mean a material adverse effect on

aj The ability of the CONCESSIONAIRE to exercise any of its rights to
perform/discharge any of its duties/obligations under and in accordance with the
provisions of thic Agreerment; and/or

b} The legality, validity, binding nature or enfarceability of this Agreement.

“Material Breach” shall mean a breach by either Party of any of its obligations under this
Agreement which has or is likely to have a Material Adverse Effect an the Project and
which such Party shall have failed to cure.

“SWM Rules” shall mean the Solid Wastes Management Rules, 2016 and includes any
amendments thereto,

“Solid Waste Management” or “SWM" shall have the meaning ascribed to it in the SWM
Rules 2016.

“Operations Period” shall mean the period commencing from COD and ending with the
Expiry Date L.e. 5 years.

“Operations Specifications” shall mean the requirements as to operation and maintenance
of the Project Facilities set forth in Schedule 3.

"Parties” shall mean the parties to this Agreement and "Party” shall mean either of them,
as the context may admit or require.

“Person” shall mean (unless otherwise specified or required by the context)any
individual, company, corporation, partnership, joint venture, trust, unincorporated
organization, government or government body or any other legal entity.

“Preliminary Notice” <hall mean the notice.of intended Termination by the Party entitled
to terminate thic Agreement ta the other Party setting out, inter alia, the underlying

Event of @ Ing  Default.
e~ 0
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————

“Phytocapping” shall mean the ecofrindly and engineered capping of existing legacy
wasle ta convert into green scape.

"Processing” shall mean the process by which SWM is transformed into new or recycled
products including processes like Bio-Remediation.

“Project” shall mean design, procure, construction, operation and maintenance of the
Project Facilities in accordance with the provisions of this Agreement.

“Project Management Consulatncy ” shall mean team of expert appointed by selected by
"AMC" In accordance with Article 4

“Project Facilities” shall mean the Site, together with the Waste Processing Facility and all
other related facilities located thereon, and any other offsite facilities created for the
Project. )

“punch List” shall have the meaning ascribed thereto in Article 5.7.2

“Readiness Certificate” shall mean the certificate issued by Project Management
Consultant (PMC) certifying that the CONCESSIONAIRE has obtained all approvals
necessary to install, commission, operate and maintain® the project and the
CONCESSIONAIRE furnishing a certificate that the Project Facilities have been completed
according to the Applicable Laws.

“Residual Inert Matter” shall mean the material left as residue after Processing of SWM
and segregation and removal of the organic matter, compost or organic manure there
from, either wholly or in part, and includes pre-processing rejects, but excludes bio-
medical or hazardous materials.

“pemediation” shall mean clearing reclaimed area of dumpsite in an environmentally
friendly manner through any process technology.

"Validity” shall mean the 10% performance security to be released as per milestone of
payment.

“Scheduled Project Completion Date “ shall mean the completion of the Project Facilities
which shall be within 12 [Twelve) months for Bioremediation & capping and 60 months
for post closure from Effective Date.

“Sacurity Deposit” shall mean the guarantee for performance of its obligations to be
provided by the CONCESSIONAIRE in accordance with Article 5.1

wgubstitution Agreement” means the agreement substantially, to be entered into
between “AMC”, Lenders and the Concessionaire

# Tax” shall mean and includes all taxes, fees, cess, levies that may be payable by the
CONCESSIONAIRE under applicable Law. y
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“Termination” shall mean early termination of this Agreement pursuant to termination
Notice or otherwise In accordance with the provisions of this Agreement but shall not,
unless the context otherwise requires, include expiry of this Agreement due to efflux of
time in the normal course.

“Termination Date"” shall mean the date specified in the Termination Notice as the date
on which Termination occurs

“Termination Notice” shall mean the notice of Termination by either Party to the other
Party, in accordance with the applicable provisions of this Agreement.

“Tests" shall mean the tests to be carried out by CONCESSIONAIRE in accordance with the
Development Specifications or the Operations Specifications and provisions of Article
54.3. .

“UPPCB" shall mean the Uttar Pradesh State Pollution Control Br:'ard.

“Waste Processing Facility” shall mean the facilities for Processing Solid Waste to be
designed, engineered and constructed, within the area earmarked on the Site, by the
Concessionaire.

1.2 interpretation

in this Agreement, unless the context otherwise requires,

a Any reference to a statutory provision shall include such provision as is from time to
time modified or re-enacted or consolidated so far as such modification or re-enact
mentor consolidation applies to, or is capable of being applied to any transactions
entered into hereunder;

b. References to Applicable Law shall include the Jaws, acts, ordinances, rules, regulations,
notifications, guidelines or bylaws which have the force of law;

¢ The words importing singular shall include plural and vice versa, and words dencting
natural persons shall include partnerships, firms, companies, corporations, joint
ventures, trusts, associations, organizations or other entities (whether or not having a
separate legal entity); :

d. The headings are for convenience of reference only and shall not be used in, and shall
not affect, the construction or interpretation of this Agreement;

e The words “include” and "including” are to be construed -without limitation;

f. Any reference to day, month or year shall mean a reference to a calendar day, calendar
month or calendar year respectively,

g The Schedules to this Agreement form an integral part of this Agreement as though
they were expressly set out in the body of this Agreement;
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h. Any reference at any time to any agreement, deed, instrument, license or document of
any description shall be construed as reference to that agreement, deed, instrument,
license or other document as amended, varied, supplemented, modified or suspended
at the time of such reference;

i References to recitals, Articles, sub-articies, clauses, or Schedules in this Agreement shall,
except where the context otherwise requires, be deemed to be references to recltals.
Articles, sub-articles, clauses and Schedules of or to this Agreement;

| -Any agreement, consent, approval, authorization, notice, communication, information
or report required under or pursuant to this Agreement from or by any Party shall be
valid and effectual only if it is in writing under the hands of duly authorized

" representative of such Party in this behalf and not otherwise;

k. Any reference to any period commencing “from” a specified day or date and “till” or
“until” a specified day or date shall include both such days and dates;

14
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ARTICLE 2: CONCESSION

2.1 Grant of Concession

Subject to and in accordance with the terms and conditions set forth in this Agreement, the
Concessioning Authority hereby grants and authorizes the CONCESSIONAIRE to investigate,
study, design, engineer, procure, construct, operate and maintain the Project Facilities and to
exercise andfor enjoy the rights, powers, benefits, privileges, authorizations and entitlements
as set forth in this Agreement (“the Concession”),

2.2 Concession Period

-

The Concession hereby granted is for a period of 6 years which excludes 12 manth time:
peried for project construction, commencing from the signing of the agreement or mobilize
funds during which the CONCESSIONAIRE is authorized to design, procure, construct, operate
maintain and handover the Project Facilities to AMC in accordance with the provisions hereof.

Provided that in the event of Termination, the Concession Period shall mean and be limited to
the period commencing from the Appointed Date and ending with the Termination Date.

2.3 Acceptance of Concession

In consideration of the rights, privileges and benefits conferred upon the CONCESSIONAIRE,
and other good and valuable consideration expressed herein, the CONCESSIONAIRE hereby
accepts the Concession and agrees and undertakes to perform / discharge all of its
obligations in accordance with the provisions hereof, '

15
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ARTICLE 3: PROJCET SITE
3.1 Delegation of Site

3.1.1 "AMC” shall, within one month from the Appointed Date, earmark and delegate to the
Concessionaire on as-is-where-is basis, vacant and peaceful physical possession of the
Site for the purpose of implementing the Project

3.1.2 Upon the Site being handed over pursuant to the Article 3.1.1, the CONCESSIONAIRE

shall, subject to the provisions of Article 5, have the right to enter upon, eccupy and use
the same and to make at its costs, charges and expenses such investigation,
development and improvements in the Site as may be necessary or appropriate to

“implement the Project and provide the Project Facilities in accordance with the
provisions of this Agreement. .

3.2 Rights, Title and Use of the Site

3.2.1 The CONCESSIONAIRE shall have the right to the use of the Site in accordance with the
provisions of this Agreement and for this purpose, it may regulate the entry into and use
of the same by third parties (PMC).

322 The Project Facilities shall be and continue to be the property of Authority except site
allccated by the "AMC" to the CONCESSIONAIRE for setting up project and project

facilities, The CONCESSIONAIRE shall have only permission to Install, commission, operate .

and maintain the facilities. CONCESSIONAIRE shall have no lease hold right or any other
right on the portion of land allocated to him or given permission to enter upon and
occupy. The ownership will always be rest with the “AMC”. However, during O&M period
the utilization of land can be used by Concessionaire or AMC after mutual understanding
of both parties for any new intervention/technology/process

3.7.3 The CONCESSIONAIRE shall not part with or create any Encumbrance on the whole or any
part of the Site allocated, save and excepts set forth and permitted under this
HE!‘BEH‘IEHL

3.2.4 The CONCESSIONAIRE shall not, without the prior written approval of “AMC”, use the
Project Facilities for any purpose other than for the purpose of the Project and purposes
incidental or ancillary thereto,

3.2.5 The CONCESSIONAIRE shall allow access to and use of the Site for laying / installing /
maintaining. electric lines or for such other public purposes as "AMC” may specify.

a. Provided that, such access or use shall not result in a Material Adverse Effect and that

“AMC" shall, in the event of any physical damage to the Project Facilities on account
thereof, ansure that the Project Facilities are promptly restored at its cost and expenses,

b Provided further, that to the extent such access and use allowed by the CONCESSIONAIRE

affects the performance of any of its obligations hereunder, the CO IRE shall
not be deemed or construed to be in breach of its obligations nor Q ; ¥ffer any
liability on acceont thereof = 8]
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3.3 "AMC" hereby warrants that
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a. The Concessionaire shall, subject to complying with the terms and conditions of this
Agreement, remain in peaceful possession and enjoyment of the whole Site during

the Concession Period.

b In the event the CONCESSIONAIRE is obstructed by any Person claiming any right,
title or interest in ar over the Site or any part thereof ar in the event of any
enforcement action including any attachment, distrait, appointment of receiver or
liguidator being initiated by any Person claiming to have any interest in/charge on
the Site or any part thereof, “AMC" shall, if called upon by the CONCESSIONAIRE,
defend such claims and proceedings and also keep the CONCESSIONAIRE
indemnified against any consequential loss or damages which the CONCESSIONAIRE
may suffer, on account of any such right, title, interest or charge.

3.4 Applicable Permits

The CONCESSIONAIRE shall obtain and maintain the Applicable Permits in such
sequence as Is consistent with the requirements of the Project. AMC will assist them as
required. The AMC shall be responsible and CONCESSIONAIRE shall be responsible in
compliance with the terms and conditions subject to which Applicable Permits have

been issued.

17
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ARTICLE 4 - Project Managaement Cansultant

4.1. The selected PMC of this project "RCUES-Lucknow’ will be monitor and responsible for
technical and effective implementation as per approved drawing and reports in lieu
with agreement made on dated 08 March 2018 vide agreement made through non
judicial stamp no.- EE44B420

4.2. Payments to Project Management Unit

The remuneration, cost and expenses of the Project Management Consultant (PMC),

shall be paid by the Authority. The entire remuneration, cost and expenses shall be

borne by the AMC and their payment will be made as per terms and conditions of
" signed contract agreement.

4.3, Termination of the Project Management Unit

a, The Authority may terminate the PMU giving 30 days notice and serving a letter of
show cause notice, as per the termination provisions of the agreement between
Praject Management Consultant (PMC) and the Authority.

b.  If the Concessionaire has reason to believe that the PMU is not discharging its
duties and functions in a fair, efficient and diligent manner, it may send a notice
to the Authority requesting for the issuing letter of show cause to the PMC. Upon
recelpt of such notice, the Contracting Authority 'shall hold a tripartite meeting
with the Concessionaire and the PMU for an amicable settlement of the dispute
and decide rest course of action in the best interest of the “AMC”. In the event
that the contract for the PMU is terminated, the Contracting Authority shall
appoint another PMU in accordance with above Clause,

4.4, Authorized signatories

The Authority shall require the PMU to designate as per contract and notify to the
Authority and the Concessionaire minimum up to 2 {two) persons employed in its firm
to sign for and on behalf of the PMU, and any communication or document required to
be signed by the PMU shall be valid and effective only if signed by any of the designated
persons; provided that the PMU may, by notice in writing, substitute any of the
designated persons by any of its employees.

4.5, Disagreement between Parties

I¥ gither Party disputes any advice, instruction, decision, direction ar award of the PMU,
or, as the case may be, the assertion or failure to assert jurisdiction, the Dispute shall be
resolved in accordance with the Dispute Resolution Procedure.
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ARTICLE 5: CONCESSIONAIRE'S OBLIGATION

In addition to and not in derogation or substitution of any of its other obligations under this
Agreement, the CONCESSIONAIRE shall have the following abligations:

5.1 Performance Security Deposit

The CONCESSIONAIRE shall, for due and punctual performance of its obligations
hereunder relating to the Project, deliver to "AMC”, simultanéously with the execution
of this Agreement, security deposit by means of Demand Draft or Bank Guarantee or
FDR 10 favaur of Agra Municipal Corporation, drawn on a Nationalized Bank, payable at
Agra for an amount equivalent to 10% (Ten percent) of the value of the project for 365
“days and renewed on regular basis till the end of concession period. Provided that if the
Agreement is terminated due to any event other than 3 CONCESSIOMNAIRE's Event of
Default, the Security Deposit subsisting as of the Termination Date shall, subject to
"AMC"'s right to receive amounts, if any, due from the CONCESSIONAIRE under this
Agreement, be duly discharged and released to the CONCESSIONAIRE,

5.2 Financing Arrangement

521 The CONCESSIONAIRE shall at its cost; expenses and risk make such financing
arrangements as would be necessary to implement the Project and to meet all of its
obligations under this Agreement, in a timely manner.

5.2.2 The CONCESSIONAIRE shall, at its own costs endeavor to obtain the carbon credits for
the Project by adopting the greenhouse gas mitigation measures conforming with the
specifications suggested in Schedules 5 and shall alse carry out all such activities
including preparation of design report under clean development mechanism. The
estimated minimum landfill gas is about 480000 Cum which can be used for CER and
other such revenue generation mechanism and the generated revenue will be equally
distributed between AMC and concessionaire.

5.2.3 The payment to the Concessionaire shall be made as follows:

Milestone Payment as % of Contract Value
On Clearance of Project start Work after submission of '

15%
Bank Guarantee/Letter of Credit/FDR
On clearance of 5.00 Acre of land and slope
analysis as per drawing and complete road and 15%
haight 15 mts
On clearance of 15 Acre of land and slope analysis and

20%
finish 60% complete bicremediation
On clearance of 25 Acre of land or the remaining

20%
complete 100% bioremediation work
On completion of capping 25%

AS Per your estimated O&M cost
1st year to 05 year of O&M period -
il ! iz |eeryear
Full and final payment after 1 year completed o&m / i?i’f’ﬂ ‘m‘,’:\\
=1 554
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5.2.4 The concessionaire must carry oul contour survey on monthly basis and do weighing of
excavated lepacy waste prior to further activity on weighing bridge. The leaét of performance
from both methodology will be considered for payment as per milestane.

5.3 CONCESSIONAIRE's Obligations during the Pre-Commencement of Construction Works

5.3.1 Prior to commencement of any Construction Works, the CONCESSIONAIRE shall finalize
an implementation plan for the Project ("Implementation Plan”) and submit it to
"AMC”. The Implementation Plan shall, inter alia, include:

#) A detailed schedule of implementation for putting up and operationalizing the Project
Facilities, which shall specify at least four major milestones;

—

b] The Critical Path Method (CPM) / Programme Evaluation and Review Technique (PERT)
charts or similar activity planning technique/ method for menitoring. This would cover
all stages/ aspects of implementation of the Project Facilities including design and
engineering, procurement of materials and equipment, installation construction and

testing;

¢} Manpower deployment plan, including the designation of key persennel for the
management and supervision of all Project-related activities. (This would include the
designation of suitably qualified personnel for areas such as contract administration
and supervision, construction management, safety, environmental management, plant
and equipment maintenance, procurement, materials management and quality
control);

d) A broad method statement for key items [including ‘earth works, concrete works,
structural concrete work, and road works) setting out the methodology of construction,
materials and construction equipment mobilization/ utilization plans;

e} Details of the quality assurance and quality control procedures; and

fl  Format of the Monthly Project Progress Report giving details of the physical progress in
implementation of the Project Facilities and operations and maintenance activities
undertaken ("Monthly Project Progress Report”).

g) Comprehensive details to prevent Odor, Fire accident or contral fire if any occurrence.

h] Comprehensive details to prevent or control Fly menace, dog menace and contagious
diseases etc.,

i) Comprehensive details to treat Leachate.

j) Cemprehensive details to prevent or control dust particles during working.

k) Comprehensive details to trap or De-Gasification methane gas before and during Bio-
Remediation.

I Detalled study to be carried out by the CONCESIGNAIRE, pertaining to guantity of

SWM dumped at site and also study characteristics of waste. e
alngp
m) Comprehensive ﬁftalls of the reclamation of land for making It-usahleéfﬁmr kind,g
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n] Concessionaire must install one weighing bridge at project site which must be equipped
with all updated IT related sytem and it will work on automation basis.

5.3.2 Prior to completion of any Construction works and apply for Readiness Certificate, the
CONCESSIONAIRE shall submit to "AMC": .

2l An operations and maintenance plan for the Project Facilities during the
implementation Period (O&M Plan - implementation Period) and which shall, inter alia,
include an Environmental Management Plan,

b} Quality Assurance Plan

5.3.3. Prior to commencement of construction of any of the Project Facilities, the
CONCESSIONAIRE shall have:

@ Obtained all such Applicable Permits as are nacessary to commence construction
of such Project Facilities; AMC will assist concessionaire to obtain the same:

b. Finalized such Drawings as are necessary and the Implementation Schedule:
c. Mobilized the requisite resources, personnel and organization necessary for the same
and designated and appointed suitable officers/representatives as it may deem

appropriate with responsibility to supervise implementation of the Project and for
exchange of information with the PMC and “AMC";

5.3.4 Concessionaire shall immediately upon commencement of Construction Works notify
PMC and "AMC™ of the same.

5.4 Obligations during Construction
5.4.1 The CONCESSIONAIRE shall

a) Ensure that the construction/ rehabilitation of the Project Facilities are undertaken
with minimal inconvenience to the traffic using the existing access road to the Site.

bl The CONCESSIONAIRE shall prepare its own process drawings for the project, and shall
be solely responsible for the adequacy of the Drawings in accordance with
Development Specification and Applicable Laws.

¢} Take precautions to avoid inconvenience to, damage to, destruction of or disturbance
to any third party rights and properties; }

d)  Ensure adequate safety of the personnel deployed at the Project Site which would
include measures such as the provision and maintenance of barricades, and

illumination during night;

€) Be in compliance with the Applicable Laws and Applicable Permits obtained for the
Project including the clearances obtained by "AMC”, if any;

fl  Adhere to the Implementation and O&M Plan:

g/ Deploy adequate number of qualified and competent aersonng@ﬂ levant
experience and skills for implementation of the Project and iteraction il the
Froject Mana.gprr}em Consultant (PMC)/ “AMC" il B
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Conduct medical check-up for the employees/workers working in the project site’
every month from commencing the project, during the project, till the end of the
concession period and submit copy to "AMC” for records,

Employees/Workers shall be provided with ES! & PF facllities.-

3 4 2Positions and Levels the CONCESSIONAIRE shall be responsible for:

iil,

vi

The accurate setting-out survey contrakpoints, lines and levels of reference;

The correctness of the positions, levels, dimensions and alignment of all parts of the
works;

The provision of all necessary instruments, appliances and labour in connection with
the foregoing responsibilities;

If, at any time during execution of the works, any error is noticed in the position,
levels, dimensions or alignment of any part of the Construction Works, the
CONCESSIONAIRE, on being asked to do so by the “AMC”, shall at his own cost, rectify
such errors to the satisfaction of the "AMC".

Ensuring all environmental compliance in accordance with the rules set forth under
Environment Protection Act, 1986 and also specified under the Solid Waste
Management Rules, 2016.

It is to be noted that in case of any penalty issued by GOI agency relevant to non
compliance of prevalent rules relevant to the project by the Concessionaire, the
said penalty is to be paid by the Concessionaire and mitigation activity is to be
immediately executed by the Concessionaire, without any failure.

5.4.3 Tests

a)  Various tests (“Tests”) would be undertaken for the Project as per the standards
prescribed under SWM Rules and Bureau of Indian Standards. Where no testing
methods are specified by the said standards, details of the Tests to be carried out
and specifications to be achieved for the respective Project Facilities/Construction
Works or part thereof shall be prepared and submitted to "AMC” prior to such
Tests,

b) Where material properties vary from or comply only marginally with the
specifications contained in the Development Specifications, the frequency of
Testing may be increased as felt appropriate by “AMC” at the cost of the
CONCESSIONAIRE.

¢] The CONCESSIONAIRE shall mobilize such, labour, electricity, fuels, stores, apparatus
and instruments as are normally required for examining, measuring and testing
any materials or plant and shall supply samples of materials to undertake Tests.

d) The Environmental Assessment shall be conducted by the "_Mthe
tly by

suggested mitigation plans thereunder has (o be followed an Qs\f,ﬁt
the concessiongire
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¢) The entire test will be carried out with following 15, BIS and other national and
International guidelines or methods. The eoncessionaire must follow 1S : 1892 - 1973, 15
9640-1980 & 15:2131-1981, 15: 2720 (Pr-IV) 1985 1S: 2720(Pt-1)-1973 I5: 2720(Pt-il)-1980,
15: 2720(Pt-v)-1985, iS: 2720 (Pant-40 & 1) 1977, part-35 of IS: 2720 for geotech study
while 15:2296 for surface water monitoring, 1510500:2012 for drinking water, NAAQM
2017 for air monitoring and other applicable paramertrs as per guidelines of SWM Rules,
2016

5.44 The CONCESSIONAIRE shall mobilize adequate numbers of equipment, plants and
machinery 1o ensure adherence to the Implementation FPlan. The CONCESSIONAIRE
shall take prior permission to use of existing infrastructure and any other allied services
related to execution of this project.

545 The CONCESSIONAIRE shall arrange for all the material requirements for the Project and
disposal of all material wastes. The Applicable Permits in this regard would have to be
obtained by the CONCESSIONAIRE. All operations shall be carried out by the
CONCESSIONAIRE with minimum degradation of the environment. All excessive and
unsuitable excavated materials shall be stacked at appropriate dumping places or
otherwise disposed of by the CONCESSIONAIRE.

5 4.6 Prior to making the request for the issue of Readiness Certificate or Provisional Readiness
Certificate, the CONCESSIONAIRE shall submit to the Project Engineer/"AMC” the
following:

a) The Operations and Maintenance Manual for the Project (“Operations Protocol”) setting
out in detail the standards, schedules, procedures, type, periodicity and other details of
the operation and maintenance activities to be carried out for the Project during the
Operations Period so as to meet the Operations Specifications as well as details of the
management information system to be incorporated, reports to be submitted and
procedure for reviews, .

b) The completion certificate duly certified by the CONCESSIONAIRE mentioning the
completion of the said Project Facilities have been completed according to the
Applicable Laws including an undertaking that any defects/damages/failure etc., in the
Project Facilities, if any, the entire responsibility lies with the CONCESSIONAIRE; and

¢) The Operations & Maintenance Plan (“O&M Plan”) for the first year of operations.

5.5 After Completion of Remediation

Upon completion of remediation but prior to issue of the Readiness Certificate, the Site
shall be cleared of all construction equipment, surplus materials, debris and temporary
installations and shall be left in tidy and clean manner,

5.6 Reporting Requirements and Documents 10 be provided

5.6.1 During the period of implementation of the Project {'lmplemersz}. the
CONCESSIONAIRE shall submit to “AMC”, Monthly Project Progress: tfor each
calendar month orpart thereof) within 5 (five) working days of tl(i_-‘iﬁst day oﬁ@i

L
P4 ‘53':}_,

T4




282

month. The report shall review tha progress made, identify slippages, if any, and
preject the future activities to be undertaken {Including rectifications), aperations and
maintenance activities undertaken and would, inter alia,-include the following:

i Listing of working drawings/sketches submitted
ii Listing of the "As Built” drawings submitted
. Progress of pre-construction activities - mobilization of plant and equipment,
personnel, site office, utility relocation etc.
Iv. CONCESSIONAIRE's compliance inspection report, if ar{v required
v.  Constraints in construction
i Progress data with "S” curves
vil.  Project data with contract detail and sectional completion details
vill.  Tests carried out, if any, and results thereof
ix.  Remedial measures taken by the Concessionaire following such tests, where
required
.  Review of milestones and reasons for delay, if any
xi.  Suspension of construction, if any, its reasons, duration and the steps
undertaken to resume construction
xil All actual or potential deviations from the Implementation Plan
xiil.  Disagreements/ Disputes, if any, and proposed measures to be taken
xv.  Maintenance activities carried out by the Concessionaire

xv.  Injury to any personnel, its severity, cause and remedial measure(s) taken to
avoid recurrence : :

xvi.  Brief report of any accident / incident within the Site, injury/fatality, property
damage, cause of accident and actions taken to avoid recurrence

xvii.  Notes of meetings between the CONCESSIONAIRE and "AMC” highlighting critical
decisions taken or agreements reached,

5.6.2 Within one month of issue of Readiness Certificate or the Provisional Readiness
Certificate, as the case may be, the CONCESSIONAIRE shall submit to “AMC" the

following documents, free of cost:

a) Three hardcopies and two copies in electronic form (two Compact Discs) of the
"as-built” Drawings of the Construction Works which have been completed as
on COD, including, but without limitation, an "as built” survey illustrating the
layout of the Project and setback lines, if any, of the buildings and structures
forming part of Project Facilities reflecting the Project as actually designed,
engineered and constructed. Such “as-built” Drawings shall be detailed,
accurately scaled and sequentially numbered, covering all relevant engineering
features, which in relation to structures shall also include cross sections in each
drawing;

b] copies of all geo-technical, meteorological reports, if any;

€} Three hardcopies and two copies in electronic form (twe Compact Discs) of the
Operations and Maintenance Manual.

5.7. Insurance /“ﬁ‘]}]‘@\_
oy
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instatement or otherwise, during the Concession Period all insurances in respect of the
Project Facilities in accordance with the Good Industry Practice. The CONCESSIONAIRE
shall maintain a register of entry in order of premiums paid towards the Praject Facilities
and proof of payments made shall be submitted to "AMC" whenever requested for

5.8. Application of Insurance Proceeds

Subject to the provisions of the Financing Documents and unless otherwise provided
herein, the proceeds of all insurance policies received shall be promptly applied by the
CONCESSIOMAIRE towards repair, renovation, restoration or re-instatement of

the Project Facilities or any part there of which may have been damaged or destroyed.
The Concessionaire may designate the Lenders as the loss payees under the insurance
policies or assign the insurance policies in their favour as security for the financial
assistance provided by them to the Project. The CONCESSIONAIRE shall carry out such
repair, renovation, restoration or re-instatement to the extent possible in such manner
that the Project Facilities after such repair, renovation, restoration or re- instatement be
as far as possible in the same condition as it were prior to such damage or destruction,
normal wear and tear excepted,

5.9 Environmental Compliance

The CONCESSIONAIRE shall, at all times, ensure that all aspects of the Project Facilities
and processes employed in the construction, operation and maintenance thereof shall
conform with the laws pertaining to environment, health and safety aspects including
rules such as SWM Rules, EIA notifications, policies and guidelines related thereto. The
CONCESSIONAIRE shall obtain and maintain from time to time all necessary clearances
from the UPPCB or any other similarly empowered Government Agency and for this
purpose shall carry out the necessary environmental impact assessment studies and
implement appropriate environment management plans in respect of the Project

Facilities.

5.10 Land Use

The CONCESSIONAIRE shall ensure optimum utilization of the Site only for the Project
Facilities and shall not use the same for any purpose unconnected or which is not
incidental to the Project or related activities.

»‘%‘% 5.11 Operation Stoppage

The CONCESSIONAIRE shall stop all operations of project and refrain from using project
facilities provided, installed, created, erected by the CONCESSIONARIE the moment, the
contract was terminated by either party to this agreement or on the expiry of the
concession period or on the completion of the excavation of the project site earmarked -
to the concessionaire and disposal of the excavated materials as per th jects cope.
However, the CONCESSINAIRE is allowed to take such time jl‘@l‘ﬁi"f ¥ lly and
technically re d to shut-down the operations in the project _sit@-l&w@ver‘r
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CONCESSIONAIRE is sllowed to take out the excavated, segregated materials within 30
days of shutting down of the operation (Thirty days). The CONCESSIONAIRE shail also
complete the landfllling operations as per the specification within the said period of
d0days (THIRTY DAYS),

5.12 Penalty

In the event the CONCESSIONAIRE fails to achieve the targets as mentioned in work
plan given by the Concessionaire (from the date of Agreement Signed) or such extended
period as the Parties may mutually agree, the CONCESSIONAIRE shall pay liquidated
damages at the rate of INR 1500/~ (Rupees Fifteen Hundred only) per day for each day
of delay subject to a maximum of 10 % of total contract amount. Beyond this limit, the

" "AMC” shall have the right to terminate the Contract and forfeit the Security Deposit
furnished by the CONCESSIONAIRE.

5.13 General Obligations
The CONCESSIONAIRE shall at its own cost and expense:

a) Investigate, study, design, construct/ renovate, operate and maintain the
Project Facilities in accordance with the provisions hereof;

bl Obtain all Applicable Permits as required by or under the Applicable Law and be in
compliance thereof at all times during the Concession Period;

¢} Comply with Applicable Law governing the operations of Project and project
facilities and engineered sanitary landfills at all times during the Concession
. Period;

d) Ensure and procure that any contract relating to the Project, entered into by the
Concessionaire for implementing the Project in accordance with this Agreement
contains provisions that would entitle Lenders or a nominee of "AMC” to step
into such contract/s at “AMC”'s discretion, in place and substitution of the
CONCESSIONAIRE, pursuant to the provisions of this Agreement.

¢) Endeavour to sell or otherwise dispose off, without Land filling, all recyclables in
a manner which is not detrimental to the enviranment;

f) Endeavour to improve the ancillary conditions and infrastructure related to the
Project including assistance to informal recycling workers.

g) procure and maintain in full force and effect, as necessary, appropriate
proprietary rights, licenses, agreements and permissions for materials, methods,
processes and systems used in or incorporated into the Project;

h) make take efforts to maintain harmany and good industrial relations among the
personnel employed in connection with the performance of its obligations under
this Agreement and shall be solely responsible for compliance with all labour
laws and solely liable for all possible claims and employment Wﬁhhs of
its staff employed in relation with the Project and hereby o CAMC”
against any claims, damages, expenses or losses In this regard:gnd that id‘@ case
and shall forno purpose shall “AMC” be treated as employer un this regai:ﬂ:; Ey"" ;

T " o




285

f) make its own arrangements for construction materials and observe and fulfill
the environmental and other requirements under the Applicable Law and
Applicable Permits;

1). Beresponsible for all the health, security, environment and safety aspects of the
Project at all times during the Concession Period. : '

k) ensure that the Project Facilities remain free from all encroachments and take all
steps necessary to remove encroachments, if any;

Il Upon receipt of a request thereof, afford access to the Project Facilities to the
authorized representatives of “AMC" for the purpose of ascertaining compliance
with the terms, covenants and canditions of this Agreement.

m} Pay all Taxes, duties and outgoings, including utility charges relating to the
Froject Facilities,

5.14 Sale of Recyciables

The recycled/recyclable materials purchased by the purchasers from the door step of
the project site, shall include the materials taken out by the CONCESSIONAIRE the
procedures laid in this agreement for weighment and maintenance of records for the
materials taken out by the CONCESSIONARE shall be followed. Sale of recyclables is the
responsibility of Concessionaire and revenue generated from the same will be on
concessionaire account.

Further, the “AMC" is not responsible 'for the quality or merits or demerits of the
products sold by the CONCESSIONAIRE or any adverse effect caused to any purchaser,
purchased any material from the CONCESSIONARIE.

“AMC" on other hand would ensure that any of the civil construction that is carried
under their jurisdiction, authority shall prefer to use the bye-products as produced by
the Concessionaire on the price mutually agreed to either parties.

5.15 No Breach of Obligations.

The CONCESSIONAIRE shall not be considered to be in breach of its obligations under
this Agreement nor shall it incur or suffer any liability if and to the extent performance
of any of its obligations under this Agreement is affected by or on account of any of the
following:

2. On the occurrence of Force Majeure Event
b "AMC" Event of Default;

¢ Compliance with the instructions of "AMC” or the directions of any Government
Agency other than instructions issued as a consequence of a breach by the
Concessionaire of any of its obligations hereunder;

d. Bioremediation of the Project Facilities or part thereof with the approval of the

TAMC”,
- 7
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ARTICLE 6: “AMC™'s Obligations

In addition to and not in derogation or substitution of any of it other obligations under this
Agreement, “AMC" shall have the foliowing obligations:

a) "AMC" shall allow access and entry of CONCESSIONAIRE, its employees, agents,
purchasers, recyclers, to the project site till the end of CONCESSION period and to
take all the preject assets after the operation of the Project and project facilities.

b} “AMC" shall grant in a timely manner all such approvals, permissipns and
authorizations which the Concessionaire may require or is obliged to seek from-
"AMC” under this Agreament‘, in connection with implementation of the Project and
the performance of its obligations. Provided where authorization for availability of
utifities such as power, water, sewerage, telecommunications or any other incidental
services/utilities is required, the same shall be provided by “AMC" in the form as set
out in Schedule 7

¢} Within 15 {fifteen) days from receipt of request from the Concessionaire to make

available such authorization.
d) "AMC" shall pay the bills within 30 days from the submission of the bills.

";_4/ et
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ARTICLE 8: FORCE MAJEURE AND CHANGE IN LAW

8.1 Force Majeure Event

Any of the following events which is beyond the control of the Party claiming to be
affected thereby ("Affected Party”) and which the Affected Party has been unable to -
overcome or prevent despite exercise of due care and diligence, and results in Material
Adverse Effect shall constitute Force Majeure Event:

a) Earthguake, flood, inundation and landslide

b} Storm, tempest, hurricane, cyclone, lightning, thunder or other extreme atmospheric
disturbances

¢} Fire caused by reasons not attributable to the CONCESSIONAIRE or any of the employees,
Contractors or agents appointed by the CONCESSIONAIRE for purposes of the Project;

d) Actsof terrorism;

] Strikes, labour disruptions or any other industrial disturbances not arising on account of
the acts or omissions of the CONCESSIONAIRE or the Contractors of the CONCESSIONAIRE

f) Action of a Government Agency having Material Adverse Effect including but not limited to

i, Acts of expropriation, compulsory acquisition or takeover by any Government
Agency of the Project/Project Facilities or any part there of or of the
CONCESSIONAIRE’S or the Contractors of CONCESSIONAIRE’s rights in relation to the
Project,

il.  Anyjudgment or order of a court of competent jurisdiction or statutory authority in
India made against the CONCESSIONAIRE or the Contractor of the
CONCESSIONAIRE in any proceedings which is non-collusive and duly prosecuted by
the CONCESSIONAIRE, and

i, Any unlawful, unautharized or refusal to issue or to renew or the revocation of any
Applicable Permits without jurisdiction, in each case, for reasons other than
CONCESSIONAIRE's or the Contractors of the CONCESSIONAIRE breach or failure in
complying with the Project Specifications, Applicable Laws, Applicable Permits, any
judgment or order of a Governmental Agency or of any contract by which the
CONCESSIONAIRE or the Contractor as the case may be is bound.

gl Early determination of this Agreement by “AMC” for reasons of national emergency or
national security. ) .

h) Any failure or delay of a Contractor caused by any of the Clauses (f) and (g) hereinabove,
for which no offsetting compensation is payable to the CONCESSIONAIRE by or on behalf

‘of the Contractor

il War, hostilities {whether declared or not), invasion, act of foreign enemy;,
rebellion, riots, weapon, conflict or military actions, civil war, ionizin radiation,
£ 143 lnpr
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cantamination by radioactivity from nuclear fuel, any nuclear waste, radioactive toxic
explosion, voicanic eruptions, any failure or delay of a Contractor caused by the events
mentioned in this sub clause for which no offsetting compensation is payable to the
CONCESSIONAIRE by or on behalf of the Contractor.

8.2, Notice of Force Majeure Event

B.2.1 A5 spbh as practicable and in any case within 7 (seven) days of the date of accurrence
of a Force Majeure Event or the date of knowledge thereof, the Affected Party shall
notify the other Party of the same setting out, inter alia, the following in reasonable
detall:

a. The nature and extent of the Force Majeure Event;
b. The estimated Force Kiajeure Period;

¢. The nature of and the extent to which, performance of any of its obligations
under this

d. Agreement is affected by the Force Majeure Event;

_e. The measures which the Affected Party has taken or proposes to take to
alleviate/mitigate the impact of the Force Majeure Event and to resume
performance of such of its obligations affected thereby; and

f  Any other relevant information concerning the Force Majeure Event, and for
the rights and obligations of the Parties under this Agreement.

8.2.2 As soon as practicable and in any case within 5 (five) days of notification by the
Affected Party in accordance with the preceding Article.

8.2.3 The Parties shall, meet; hold discussions in good faith and where necessary conduct
physical inspection/survey of the Project Facilities in orger to:

1. Assess the impact of the underlying Force Majeure Event,

7. To determine the likely duration of Farce Majeure Period and,

3. To formulate damage mitigation measures and steps to be undertaken by the Parties
for resumption of their obligations, the performance of which shall have been affected
by the underlying Force Majeure Event. }

& 7.4 The Affected Party shall during the Force Majeure Period provide to the cther Party
regular (not less than weekly) reports concerning the matters set out in the preceding
Article 8.2.2 as also any information, details or document, which the other Party may

reasonably require.

8.3 Performance Obligations

If the Affected Party is rendered wholly or partially unable to perform any of its obligations
under this Agreement because of a Force Majeure Event, it shall be excused from
performance of such obligations to the extent it is unable to be performed, the same cn

account of such Force Majeure Event provided that: p————
) / i:;‘t_",-__a__"lﬁ"r,.;;\
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a Due notice of the Force Majeure Event has been given as required in Article 8.2;

b.  The excuse from performance shall be of no greater scope and of no longer duration
than is necessitated by the Force Majeure Event;

¢. The Affected Party has taken all reasonable efforts 1o avoid, prevent, mitigate and limit
damage, if any, caused or is likely to be caused to the Project Facilities as a result of
the Force Majeure Event arid to restore the Project Facilities, in accordance with the
Good industry Practice and its relative obligations under this Agreement;

d  When the Affected Party is able to resume performance of its obligations under this
Agreement, It shall give to the other Party written notice to that effect and shall
promptly resume performance of its obligations hereunder, the non-issue of such

" notice being no excuse for any detay for resuming such performance;

¢ The Affected Party shall continue to perform such of its obligations which are not
affected by the Force Majeure Event and which are capable of being performed in
accordance with this Agreement; and

f.  Any insurance proceeds received shall be, subject to the provisions of Financing
Documents, entirely applied to repair, replace or restore the assets damaged on
account of the Force Majeure Event, or in accordance with Good Industry Practice.

2.4 Termination due to Force Majeure Event
B.4.1 Termination

If a Force Majeure Event, excluding events described under Articles8.1(f), 8.1(g) and 8.1(h),
continues or is in the reasonable judgment of the Parties likely to continue beyond a period
of 4 (four) months, the Parties may mutually decide to terminate this Agreement or continue
this Agreement on mutually agreed revised terms. If the Parties are unable to reach an
agreement in this regard, the Affected Party shall after the expiry of the said period of 4
fuud) months, be entitled to terminate this Agreement Notwithstanding anything
inconsistent contained in this Agreement, ifa Force Majeure Event is an event described
under Articles 8.1{f), or 8.1(h),and the same subsists for a period exceeding 1 (one) year,
then either Party shall be entitled to terminate this Agreement. Provided that "AMC" may at
its sole discretion have the option to terminate this Agreement any time after the

sccurrence of any event described under Articles 8.1(f) or 8.1(h).

B4 Termination Notice
2. If either Party, having become entitied to do so, decides to terminate this
Agreement pursuant to -
h. Article 8.4.1, it shall issue Termination Notice setting out;
¢ Insufficient detail the underlying Force Majeure Event;
d  The termination Date which shall be a date occurring not earlier than 2 (two)

months from the date of Termination Notice; WH&E,\
o The estimated termination payment including the details ofc Wﬁmnf
and; — = <\
| r‘—_:
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i Any other relavant information

B.4.3 (QObligations of the Parties

Following Issue of Termination Notice by either Party, the Parties shall promptly take all
such steps as may be necessary or required to ensure that;

The CONCESSIONAIRE shall

a) Hand back vacant possession duly completing the construction of sanitary
landfill as per the specification in the portion of land earmarked for the
excavation of the compacted waste, as well in the sanitary landfill site,
including post bioremediation and vegetation on the post closed layer as per
the SWM Rules. *

b) Pay the cost of bioremediation of sanitary landfill as well as the cost of laying
impermeable base line on the excavated portion of fand at the rates
estimated by the "AMC”, based on the Departmental Schedule of rates and
abtaining technical sanction there for,

c) Take out all the materials, plan and machineries, equipment’s, tools, excavated
materials, segregated or unsegregated, processed or unprocessed, saleable or
un-saleable products, etc. within one month from the date of termination.
Provided that the “AMC” shall not be responsible for the protection or safety
of the material of the "AMC” and the “"AMC" may enter, occupy the
possession of the project site ejecting the CONCESSIONAIRE. Notwithstanding
anything contained in this Article, the “AMC” shall have fien all or any project
asset, or material of the CONCESSIONAIRE after termination of conclusion of
the contract.

8.5 Liability for other losses, damages etc.

Save and except as expressly provided in this Article 8, neither party here to shall be
liable in any manner whatsoever to the other Party in respect of any loss, damage,
cost, expense, claims, demands and proceedings relating to or arising out of
occurrence or existence of any Force Majeure Event.

8.6 Change in Law

8.6.1 Change in Law shall mean the occurrence or coming into force of any of the following,

after the Appointed Date:
a The enactment of any new Indian law including laws related to environment;
b The repeal, modification or re-enactment of any existing Indian law

r A change in the interpretation or application of any Indian law by a court of record
Provided that Change In Law shall not include:

o o e lngg
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-k Coming into effect, after the Appointed Date, of any provision or statute which
is already in place as of the Appointed Date, >

il Any new law or any change in the existing law under the active consideration of
or in the

i contemplation of any government as of the Appointed Date which is a matter of
public knowledge,
fv.  Anychange in the rates of the Taxes.

8.6.2 Subject to Change in Law resulting in Material Adverse Effect and subject to the
CONCESSIONAIRE taking necessary measures to mitigate the impact or likely impact of
Change in Law on the Project, if as a direct mme}mence of a Change in Law, the
CONCESSIONAIRE is obliged to incur Additional Costs, and "AMC” shall not be liable to
pay any compensation to the CONCESSIONARIE.

863 Upon occurrence of a Change in Law, the Concessionaire may, notify “AMC” of the
following: ; ;

a. The nature and the impact of Change in Law on the Project

b. In sufficient detail, the estimate of the Additional Cost likely to be
incurred by the

¢. Concessionaire on account of Change in Law

d. The measures, which the Concessionaire has taken or proposes to take
to mitigate the impact of Change in Law, including in particular,
minimizing the Additional Cost

5
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ARTICLE 9: EVENTS OF DEFAULT AND TERMINATION

8.1 Events of Default

fvent of Default shall mean either C oncessionaire Event of Default or =amC" eventof Default or
both as the context may admit or require

9.1 1 Concessianaire Event of Default - Any of the following events shall constitute an Event
of Default by the Concessionaire ["Coneessionaire Event of Default") unless such event
has occurred as a result of one or more reasons set out in Article 5.13:

a) The CONCESSIONAIRE has failed to adhere to the Development specifications,
Operation and Maintenance Specifications and such failure, in the reasonable
estimation of the “AMC", is likely to delay achievement of COD beyond 3 (three)
months of the Scheduled Project Completion Date;

b) The Concessionaire has failed to achieve COD within 3 (three) months of the
scheduled

t) Project Completion Date for any reason whatsoever,

d) At any time during the Concession period, the Concessionaire fails to adhere to
the Development Specifications or Operations Specifications and has failed to
remedy the same within 2 {two) months;

e} The Concessionaire has failed to make any payment due to the “AMC" within a
period of three months from the date on which it becomes undue,

f) Obligations under this Agreement and the same has not been remedied for more
than 2 (two) months;

g) Any representation made or warranty given by the Concessionaire under this
Agreement is found to be false or misleading.

h) A resolution for voluntary winding up has been pa ssed by the shareholders of the
Concessionaire;

i} Any petition for winding up of the Concessicnaire has been admitted and
liquidater or provision al liquidator has been appointed or the Concessionaire
has been ordered to be wound up by Court of competent jurisdiction, except for
the purpose of amalgamation of reconstruction with the prior consent of
“AMC”, provided that, as par of such amalgamation or recanstruction and the
amalgamated or reconstructed entity has unconditionally assumed all surviving
ohligations of the Concessionaire under this Agreement.

i} A default has occurred under any of the Financing Documents and any of the
Lenders has recalled its financial assistance and demanded payment of the
amaunts outstanding under the Financing Documents Of any of them as

applicabie;
+508 100
k) The Concessionaire has abandoned the Project Facilities; or F{g Ry of
their obligations under this agreement. {2 I3
) \ J bl
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[} The Concessionaire has unlawfully repudiated this Agreement or has otherwise
expressed an intention nat 10 be bound by this Agreement;

m) The Concessionaire has suffered an attachment levied on any of its assets which
has caused or is likely to cause 3 Material Adverse Effect on the Project and such
attachment has continued for a period exceeding 3(three) months.

9127 "AMC"'s Event of Default

Any of the following events shall constitute an event of defauit by "AMC” (""AMC" Event of
pDefault”), when not caused by a Concessionaire Event of Default or Force Majeure Event:
a) If the “AMC” fail to allocate the site

b) Fail to issue “No Objection Certificates” to enable the Concessionaire to obtain all
permits, authornzations required for the project.
¢) 1f “AMC” fail to pay the bill with in 120 days
d) Fall to perform any of its obligation under this agreement
o “AMC” on its own viglation has repudiated this Agreement or otherwise
expressed its intention not to be bound by this Agreement;

o Any representation made or warranties given by the “AMC" under this
Agreement has been found to be false or misleading. |

9 2 Termination due to event of default

9721 Termination for Concessionaire Event of Defaull

2. Without prejudice to any other right or remedy which "AMC" may have in respect
thereof under this Agreement, upon the occurrence of @ Concessionaire Event of
Default, "AMC” shall, subject to the provisions of the Substitution Agreement, be
entitled to terminate this Agreement in the manner as set out under Article
9.2.1 Provided however that upon the occurrence of a Concessionaire Event of
Default as specified under Article 9.1.1, “AMC" may terminate this Agreement by issue
of Termination Notice in the manner set out under Article 9.2.3.

b. If “AMC" decides to terminate this Agreement pursuant to preceding Clause (a), it
shall in the first instance issue Preliminary Notice to the Concessionaire. Within one
month of receipt of the Preliminary Notice, The Concessionaire shall submit to "AMC"
in sufficient detail, the manner in which it proposes to cure the underlying Event of
pefault (the " Concessionaire's Proposal to Rectify”). In case of non-submission of the
Concessionaire's Proposal to Rectify within the said period of one month,

“AMC” shall be entitled to terminate this Agreement by issuing Termination Notice,
and to appropriate the Security Deposit, if subsisting

£ if the Concessionaire's Proposal to Rectify is submitted within the period stipulated
there for, the Concessionaire shall have further period of one monih to remedy/ cure the
underlying Event of Default. If, however the Concessionaire fails to remedy/cure the
underlying Event of Default within such further period allowed, "AMC. ntitled
to terminate this Agreement, by issue of Termination Notice and tn_@!ﬂ.ﬁi@

Security REpOSIt, if subsisting,
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9.2.2  Termination for “AMC" Event of Default

Al Without prejudice to any other right or remedy which the Concessionaire may have in
respect thereof under this Agreement, upon the occurrence of "AMC" Event of
Default, the Concessionaire shall be entitled to terminate this Agreement by issuing
Termination Notice

b) If the Concessionaire decides to terminate this Agreement pursuant to preceding
Clause (a) it shall in the first instance issue Preliminary Notice to "AMC”, Within 1
lone) month of receipt of Preliminary Notice, "AMC* shall forward to the
Lontessionaire its proposal, to remedy/ cure the underlying Event of Default (the
""AMC" Proposal to Rectify”). In case of non- submission of “AMC” Proposal to rectify
within the period stipulated therefore, Concessionaire shall be entitled to terminate
this Agreement by issuing Termination Notice.

¢ If “AMC" Proposal to Rectify is forwarded to the Concessionaire within the period
stipulated therefore, "AMC” shall have further period of 2 {two) months to remedy/
cure the underlying Event of Defauit. If, however “AMC" fails to remedy/ cure the
underlying Event of Default within such further period allowed, the Concessionaire
shall be entitled to terminate this Agreement by issuing Termination Notice.

9.2.3 Termination Notice

If @ Party having become entitled to do so decides to terminate this Agreement
pursuant to the preceding Article 9.2.1 or Article 8.2.2, it shall issue Termination
Notice setting out:

Sufficient details the underlying Event of Default;

b The Termination Date which shall be a date occurring not earlier than 2 (two) manths
from the date of Termination Notice;

5.2.4 Obligation of Parties

Following issue of Termination Notice by either Party, the Parties shall promptly take
all such steps as may be necessary or required to ensure that;

a Until Termination the Parties shall, to the fullest extent possible, discharge their
respective obligations so as to maintain the continued operation of the Project
Facilities;

b The Project site are handed back to “AMC" by the Concessionaire on the Termination
Date free from any Encumbrance along with any payment that may be due by the
CONCESSIONAIRE to “AMC" with the Bioremediationor bioremediationcost estimated

o by "AMC" for the Sanitary Landfill as well as impermeabie cost estimated by "AMC”, to
the “AMC" shall be paid by the ’ '
CONCESSIONAIRE

ﬂ'.l,{‘a ing, "\
€. CONCESSIONAIRE is allowed to take out all project assets within o gmfc&n the

actual date of bigremediationof operation of the project Subﬁecﬁ'# the Iten'jg }-ther‘
"AMC” on the praject assets for any amount due to “AMC". \ = fnsf N
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925 Withdrawal of Termination Notice

Notwithstanding anything inconsistent contained in this Agreement, if the Party who
has been served with the Termination Notice cures the underlying Event of Default to
the satisfaction of the other Party at any time before the Termination occurs, the
Termination Notice shall be withdrawn by the Party which had issued the same.
Provided that the Party in breach shall compensate the other Party for any direct
costs/consequences occasioned by the Event of Default which caused the issue of
Termination Notice.

49.2.6. Termination Payments

Upon Termination of this Agreement on account of “AMC" Event of Default, the
Concessionaire shall be entitled to withdraw the Security Deposit, if subsisting as on
Termination Date.

Upon Termination of this Agreement on account of Concessionaire Event of Default,
Cancessionaire shall not be entitled to receive from “AMC” the Security Deposit paid by them,

9.3 Rights of “AMC" on Termination

931 Upon Termination of this Agreement for any reason whatsoever, “AMC” shall have the
power and authority to:

4, Enter upon and take possession and control of the Project site, after granting thirty
days time to the CONCESSIONAIRE to take cut all the materials and project assets

b. Prohibit the CONCESSIONAIRE and any person claiming through or under the
Concessionaire from operating the project of excavation of the already dumped
waste or dealing with the Project Facilities;

937 Notwithstanding anything contained in this Agreement, “AMC" shall not, as a
consequence of Termination or otherwise, have any obligation whatsoever including
but not limited to obligations as to compensation for loss of employment, continuance
or regularization of employment, absorption or re-employment on any ground, in
relation to any person in the employment of or engaged by the CONCESSIONAIRE in
connection with the Project, and the hand back of the Project site by the
CONCESSIONAIRE to “AMC” shall be free from any such obligation.

9.4 Accrued Rights of Parties

Notwithstanding anything to the contrary contained in this Agreement, Termination
pursuant to any of the provisions of this Agreement shall be without prejudice to
accrued rights of either Party including its right to claim and recover money damages
and other rights and remedies which it may have in law or contract. The rights and
obligations of either Party under this Agreement including without lipi
payment due to either party shall survive the Termination but only
survival iscnetessary for giving effect to such rights | d obligations. »
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ARTICLE 10: HANDBACK OF PROJECT FACILITIES

10.1. Ownership

Ownership of Project Facilities Without prejudice and subject to the Concession, the
ownership of the Project Facilities, including all iImprovements made therein by the
CONCESSIONAIRE, shall at all times remain that of COMNCESSIONAIRE. However, the
CONCESSIONAIRE shall hand back the vacant possession of Land.

10.1.1 Title to the excavated waste materials

CONCESSIONAIRE shall have good title to all the waste, material excavated by them
on the land earmarked to them and on any land allocated to them for any facility.
The facility will subsist even on termination of concession or conclusion of
concession, subject to the lien of the “AMC” for any payment due to by the
CONCESSIONAIRE to the "AMC".

The risk of the in all materials excavated by them will also be with the
CONCESSIONAIRE. However, if any material is found in the excavated materials,
having, archeological, historical, monumental value, the CONCESSIONAIRE shall
have not title.

10.2. CONCESSIONAIRE's Obligations

The Concessionaire hereby acknowledges “AMC™s rights specified in Article 9 enforceable
against it upon Termination and its correspending obligations arising there from. The
Concessionalre undertakes to comply with and discharge promptly all such obligations.

2)

b)

c)

1§ Termination is on account of a Non-Political Event, the Authority shall make a
Termination Payment to the Concessionaire in an amount equal to a0% (ninety per
cent) of the Debt Due less Insurance Cover.

|f Termination is on account of an Indirect Political Event, the Authority shall make a
Termination Payment to the Concessionaire in an amount equal to:

i Debt Due less Insurance Cover; provided that if any insurance claims forming
part of the Insurance Cover are not admitted and paid, then 80% (eighty per
cent) of such unpaid claims shall be included in the computation of Debt Due;
and

ii.  110% (one hundred and ten per cent} of the Adjusted Equity.

if Termination is on account of a Political Event, the Authority shall make a Termination
payment to the Concessionaire in an amount as if it were an Autharity Event of Default.
Upan Termination on account of a Cancessionaire Event of Default during the ISWM
Operations Period, the Authority shall pay to the Concessionaire, by way of
Termination Payment, an amount equal to 50% (fifty per cent) of the Debt Due less
Insurance Cover; provided that if any insurance claims forming part of the Insurance
Cover are not admitted and paid, then 50% (fifty) of such unpaid claims shall be
included in the computation of Debt Due. For the avoidagem lof, doubt, the
Concessionaire hereby acknowledges that no Termination P ?M’ﬁ due or

.
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¢} Upon Termination on account of an Authority Event of Default_ the Authority shall pay
ta the Concessionaire, by way of Termination Payment, an amount equal to:

I Debt Due less insurance cover: and
il 100% (one hundred per cent) of the Adjusted Equity.

10.3 "AMC"™'s Obligations

“AMC" shall.

al' Provide accesses to the CONCESSIONAIRE to the Project Site, Provide with the
CONCESSIONAIRE to enable them to obtain all clearances, permits, authorizations No
objection Certificates, Power and Water Supply and Sewerage connection etc.,

t:-]- Allow the CONCESSIONAIRE to discharge their obligations under this agreement.

¢) Allow the CONCESSIONAIRE to take out all sieved, segregated, recycled, recyclable,
recovered, reusable, re-used materials, excavated from the portion of land earmarked
to them as well from the portion of land allocated to them for the construction of
sanitary landfill for the disposal of rejects and residues, and for creation of project
facilities.

d) Take out all the project assets on termination or expiry of concession, However, the

“AMC" shall have lien on the project assets for any amount payable by the
CONCESSIONAIRE to "AMC".

/
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ARTICLE 11: DISPUTE RESOLUTION

11.1. aﬁmkghl't Resolution

a Save where expressly stated to the contrary in this agreement, any dispute,
difference or controversy of whatever nature between the Parties, howsoever
arising under, out of or in relation to this Agreement (the "Dispute’) shall in the
first instance be attempted to be resolved amicably in accordance with the
procedure set forth in Clause (b) below.

b. Either Party may require such Dispute to be referred to the Commissioner Nagar
Palik Ngam Agra and the Chief Executive Officer of Concessionaire for the time
being, for amicable settiement. Upon such reference, the two shall meet at the
earliest mutual convenience and in any event within 15 days of such reference to
discuss and attempt! to amicably resolve the Dispute. If the Dispute is not
amicably settled within 15 (fifteen) days of such meeting between the two,
either party may refer the Dispute to arbitration in accordance with the
provisions of Clausel1.2 below.

11.2. Arbitration
a, Procedure

Subject to the provisions of Clause 11.1, any Dispute which is not resolved
amicably shall be finally settled by binding arbitration under the “Rules of
arbitration of International center for alternative dispute resolution, New

Delhi (The Rules)’. The arbitration shall be by a panel of three arbitrators,
chaired by commissioner, Urban Administration and Development Uttar Fradesh,
and one to be appointed by each Party. The Party requiring arbitration shall
appoint an arbitrator in writing, inform the other Party about such appointment
and call upon the other party to appoint its arbitrator. If within 30 days of receipt
of such intimation, the other Party fails to appoint its arbitrator, the Party
seeking appointment of arbitrator may take further steps in accordance with
Arbitration Act.

b.  Place of Arbitration

The request for arbitration shall ordinarily be Agra but by agreement of the
Parties, the arbitration hearings, if required, may be held elsewhere.

c Language

The request for arbitration, the answer to the request, the terms of reference,
any written submissions, any orders and awards shall be either in English or Hindi
and, if oral hearings take place, English or Hindi shall be the language to be used

in the hearings. o
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d. Enforcement of Award

The Parties agree that the decision or award resulting from arbitration shall be
final and binding upon the Parties and shall be enforceable in accordance with
the provisions of the Arbitration Act subject to the rights of the aggrieved Parties
to secure relief from any higher forum.

11.3. Performance During Dispute

Pending the submissian of and/or decision on a Dispute and until the arbitral award is
published; the Parties <hall continue to perform their respective obligations under this
Agreement without prejudice to a final adjustment in accordance with such award.

-
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ARTICLE 12: REPRESENTATIONS AND WARRANTS

12.1 Representations and Warranties of the cﬁncesslunalre

The CONCESSIONAIRE represents and warrants to "AMC” that:

a. Itis duly organized, validly existing and in good standing under the laws of India;

b Ithas full power and authority to execute, deliver and perform its obligations
under this Agreement and to carry out the transactions contemplated hereby:

c. It has taken all necessary corporate and other action under Applicable Laws and
its constitutional documents to authorize the execution, delivery and
performance of this Agreement;

d. It has the financial standing and capacity to undertake the Project;

e This Agreement constitutes its legal, valid and binding obligation enforceable
against it in accordance with the terms hereof;

f: The execution, delivery and performance of this Agreement will not confiict
with, result in the breach of, constitute a default under or accelerate
performance required by any of the terms of the CONCESSIONAIRE's
Memorandum and Articles of Association or any Applicable Laws or bye laws

of the CONCESSIONAIRE or any covenant, agreement, understanding, decree or
order to which it is a Party or by which it or any of its properties or assets are
bound or affected;

g There are no actions, suits, proceedings or investigation spending or to the
CONCESSIONAIRE's knowledge threatened against it at law or in equity before
any court or before any other judicial, quasi-judicial or other authority, the
outcome of which may constitute CONCESSIONAIRE's Event of Default or which
individually or in the aggregate may result in Material Adverse Effect;

h. It has no knowledge of any violation or default with respect to any order, writ,
" injunction or any decree of any court or any legally binding order of any
Government Agency which may result in Material Advérse Effect;

i It has complied with all Applicable Laws and has not been subject to any fines,
penalties, injunctive relief or any other civil or criminal liabilities which in the
aggg:?te have or may have Material Adverse Effect; /m

-~ - )
Qﬁ/ = s

- ¥ -..Il i 4 :.?1. 5,

S AN

w4 v/

//%r 7
F
43




301

L.

Subject to receipt by the CONCESSIONAIRE from “AMC" of any amount due
under any of the provisions of this Agreement, in the manner and to the extent
provided founder the applicable provisions of this Agreement all rights and
interests of the CONCESSIONAIRE in and to the Project Facilities shall pass to
and vest in "AMC" on the Termination Date free and clear of all Encumbrances
without any further act or deed on the part of the CONCESSIONAIRE or “AMC";

k. No representation or warranty by the CONCESSIONAIRE contained herein or in
any other document furnished by it to “AMC” or to any Government Agency in
relation to Applicable Permits contains or will contain any untrue statement of
material fact or omits or will omit to state a material fact necessary to make
such representation or warranty not misleading;

I No bribe or illegal gratification has been paid or will be paid in cash or kind by or
on behalf of the CONCESSIONAIRE to any person to procure the Concession.

.m. Without prejudice to any express provision contained in this Agreement, the
CONCESSIONAIRE acknowledges that prior to the execution of this Agreement,
the CONCESSIONAIRE has after a complete and careful examination made an
independent evaluation of the Project Facilities, and the information provided
by "AMC", and has determined to its satisfaction the nature and extent of risks
and hazards as are likely to arise or may be faced by the CONCESSIONAIRE in
the course of performance of its obligations hereunder. :

n. The CONCESSIONAIRE also acknowledges and hereby accepts the risk of
inadequacy, mistake or error in or relating to any of the matters set forth above
and hereby confirms that “AMC” shall not be liable for the same in any manner
whatsoever to the CONCESSIONAIRE.

12.2 Representations and Warranties of “AMC"

“AMC" ré'presents and warrants to the CONCESSIONAIRE that:

a) "AMC" has full power and authority to grant the Concession;

b) “AMC” has taken all necessary action to authorize the execution, delivery and
performance of this Agreement;

¢) This Agreement constitutes "AMC"’s legal, valid and binding obligation
enforceable against it in accordance with the terms hereof;

d) There are no suits or other legal proceedings pending or threatened against the

¥ i

e} in respect of the Project Facilities or the Project
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12 3 Obligation to Notify Change

In the event that any of the representations or warranties made/given by a Party
ceases to be true or stands changed, the Party who had made such representation or
given such warranty shall promptly notify the other of the same.

45
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ARTICLE 13 MISCELLANEOUS

13,1 Assignment and Charges

13.1.1 The CONCESSIONAIRE shall not assign In favour of any person, this Agreement or the
rights, benefits and obligations hereunder save and except with prior consent of "AMC".

13.1.7 The CONCESSIONAIRE shall not create nor permit 1o subsist any Encumbrance over the
Project Facilities except with prior consent in writing of “AMC", which consent "AMC" shall
e entitled to decline without assigning any reason whatsoever. Even in the cases of
subjecting the project facilities of the CONCESSIONAIRE, the “AMC" shall have first charge
or lien over the project assets of project facilities for any payment due to the “AMC” from
the CONCESSIONAIRE

13.1.3 Restraint set forth in Articles 13.1.1 and 13.1.2 above shall not apply to:

a Liens/encumbrances arising by operation of law {or by an agreement evidencing the
same) in the ordinary course of business of the CONCESSIONAIRE:

b. pPledges/hypothecation of goods/ moveable assets, revenue and receivables as security
for indebtedness, in favour of the Lenders and working capital providers for the Project;

€ Assignment of Concessionaire’s rights and benefits under this Agreement to or in favour
of the Lenders as security for financial assistance provided by them.

13.2 Interest and Right of Set Off

Any sum which becomes payable under any of the provisions of this Agreement by one
Party to the other Party shall, if the same be not paid within the time allowed for payment
thereof, shall be deemed to be a debt owed by the Party responsible for payment thereof
to the Party entitled to receive the same. Such sum shall until payment thereof carry
interest at prevailing prime lending rate of State Bank of India from the due date for
payment thereof until the same is paid to or otherwise realized by the Party entitled to
the same. Without prejudice to any other right or remedy that maybe available under this
Agreement or otherwise under law, the Party entitled to receive such amount shall also
have the right of setoff. Provided the stipulation regarding interest for delayed payments
cantained in this Article shall neither be deemed nor construed to authorize any delay in
payment of any amount due by a Party nor be deemed or construed to be a waiver of the
underlying breach of payment ebligations.

13,3 Governing Law and Jurisdiction

This Agréement shall be governed by the laws of India. The Courts at AGRA shall have
jurisdiction over all matters arising out of or relating to this Agreement.

«= I
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Notwithstanding anything set forth in Article 13.1, the CONCESSIONAIRE may assign this
Agreement, in whole or in part, to one or mare Associates of the CONCESSIONAIRE, with
prior written consent of "AMC", which consent shall not be unreasonably withheld.

13.5 intellectual Property Rights

13.5.1 Each Party shall take or cause to be taken all steps necessary for preservation and
protection of Intellectual Property rights in all documents, drawings, plans, reports or
other technical data or information received from the other Party. Such materials received
from the other Party shail remain the property of that Party and the Party that has
received such materials shall not take or omit to take any action, which may adversely
affect the rights or interest of the other Party in such materials

13.5.2 "AMC" has no right or claim on the Intellectual Property owned or licensed by the
CONCESSIONAIRE used for the Project. "AMC" further acknowledges and agrees that it
shall not acquire any interest, right or entitlement in, or to, the Technology and has no
right or claim on the Intellectual Property owned or licensed by the CONCESSIONAIRE
used including the technology used for the Project.

13.6 Waiver

13.6.1 Waiver by either Party of any default by the other Party in the observance and
performance of any provision of or obligations under this Agreement:

a) Shall not operate or be construed as a waiver of any other ar subsequent default
hereof or of other provisions or obligations under this Agreement;

b} Shall not be effective unless it is in writing and executed by a duly authorized
representative of such Party; and

¢} Shall not affect the validity or enforceability of this Agreement in any manner.

13.6.2 Neither the failure by either Party to insist on any occasion upon the performance of the
terms, conditions and provisions of this Agreement or any obligation hereunder nor time
or other indulgence granted by a Party to the other Party shall be treated or deemed as
waiver/breach of any terms, conditions or provisions of this Agreement.

13.7 Survival

Termination of this Agreement

a Shall not relieve the Concessionaire or "AMC” of any obligations already incurred
hereunder which expressly or by implication survives Termination hereof, and

b Except as otherwise provided in any provision of this Agreement expressly limiting the
liability of either Party, shall not ralTeve either Party of any obligations or ‘riabllities for loss
or damage to the other Party arising out of or caused by acts or omissions of such Party
prior to the effectiveness of such Termination or arising out of such Ter
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13.8 Amendmaents

This Agreement and the Schedules together constitute a complete and exclusive
understanding of the terms of the Agreement between the Parties on the subject hereof
and ne amendment or modification hereto shall be valid and effective unless agreed to by
all the Parties hereto and evidenced in writing.

13.9 Notices

Uniess otherwise stated, notices to be given under this Agreement including but not limited
1o a notice of waiver of any term, breach of any term of this Agreement and termination of
this Agreement, shall be in writing and shall be given by hand delivery, recognized

* international courier, mail, telex or facsimile transmission and delivered or transmitted to
the Parties at their respective addresses set forth below:

If to "AMC": Commissioner,
AGRA MUNICIPAL CORPORATION,

AGRA- (U.P.), India
Phone:

if to the CONCESSIONAIRE:
The Managing Director.

70 M —.

Or such address, telex number, or facsimile number as may be duly notified by the respective
Parties from time to time, and shall be deemed to have been made or delivered

a. Inthe case of any communication made by letter, when delivered by hand, by recognized
international courier or by mail (registered, return receipt requested) at that address,

anid

b. In the case of any communication made by telex or facsimile, when transmitted properly
addressed to such telex number or facsimile number

13.10 Severability

if for any reason whatsoever any provision of this Agreement is or becomes invalid, illegal or
unenforceable or is declared by any court of mmretent jurisdiction or any other instrumentality to
be invalid, illegal or unenforceable, the validity, legality or enforceability of the remaining
provisions shall not be affected in any manner, and the Parties shall negotiate in good faith with a
view to agreeing upon one or more provisions which may be substituted for such invalid,
unenforceable or iHeFal provisions, as nearly as is practicable. Provided failure to agree upon any

such provisions shall not be subject to dispute resolution under this Agreement or-gtherwise.
'-{ | ':-_"n‘ '|:'u \ \}\
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13.11 No Partnership
Nothing contained in this Agreement shall be construed or interpreted as constituting a
partnership between the Parties. Neither Party shall have any authority to bind the other in
any manner whatsoever without prior permission from AMC.
13.12. Language _
All notices required to be given under thic Agreement and allcommunications,
documentation and proceedings which are In any wayrelevant 1o this Agreement shall be
in writing and in English language.
13.13 Exclusion of Implied Warranties etc.
This Agreement expressly excludes any warranty, condition or other undertaking implied
at law or by custom or otherwise arising out of any other agreement between the Parties
and any representation by any Party not contained in a binding legal agreement executed
by the Parties.
13.14 Counterparts
This Agreement may be executed in two counterparts, cach of which when executed and
delivered shall constitute an original of this Agreement but shall together constitute one
and only the Agreement.

IN WITNESS WHEREOF THE, PARTIES HAVE EXECUTED AND D-EI.IVERED THIS
AGREEMENT AS OF THE DATE FIRST ABOVE WRITTEN.

SIGNED SEALED AND DELIVERED
For and an bebalf of "AMC" by: For and on behaif of CONCESSIONAIRE by:

(signature} e

{ s ,,/. ’/%,:[{J\‘/L ,

# ¢ e
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@N@ dul-hand ChondiName) ‘:L :

i{Designation) (Designation) /

In the presence of :
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Legacy waste details

Pankaj Bhushan <envengrann@gmail.com>
Man, 27 Jan 2025 4:21:26 PM +0530

PB
To "poagra.cpcb”

Dear Sir
PFA

Environment Engineer
ANN

1 Attachment(s) - Download as Zip

Calculation of Legacy waste and....xlsx
10.9 KB

Annexure R-5
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REGIONAL OFFICE

U.P. POLLUTION CONTROL BOARD, AGRA.

Test Report : Ambient Air Quality Monitoring

—

Name of Industry: Municipal Solid Waste Processing Facility, Kuberpur, Agra.

2. Location of Monitoring: Administrative Building
3. Type of Monitoring: Ambient Air Quality Monitoring (24 hours)
4. Date & Time of Monitoring: 21.10.2024 to 22.10.2024 (08:00 AM to 08:00 AM)
5. Date of Sample Analysis: 23.10.2024
S. No. Observation (24 hours Average)
PMzs PMig Soz Noz
(ng/m”) (ng/m’) (ng/m’) (ng/m?)
I 54.0 96.0 0.2 358

Standards :- 24 hours

1. Soz 80 pg/m?
2. No: 80 pg/m’
3. PMp 100 pg/m’
4. PMzs 60 pg/m?

ﬁ:*érf M ﬁ%gﬁw

Scientific Assistant Assistant Sciéﬂ% ¢ Officer Regional Officer
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e REGIONAL LABORATORY AGRA
UTTAR PRADESH POLLUTION CONTROL BOARD
14, Sector-3 B, Avas Vikas, Sikandra Yojna, Agra

7
£\

R Ty o P e ey R S ol T T e e o P R T e T
TEST REPORT: WATER LABORATORY(GROUND WA

Ref MNo: 29278128/ Agra/2024 Dare:23/12/2024
1- Sample Location: Ground WaterOfSummersiablePump

2- Address: Lat: 27.207447, Long: 78.095973, Near Administration Block of landfill Site ,Chalesar Agra

ad

- Distiret: Agra

4- Sample Source: Other

h

- Type of sample : Ground Water

6~ Sumple Collected By : Amarendra Singh, SA
7= Odour ;: None

8- Quantity and Packing : one Lir. jerican

9- Date of Sample Collection : 29/11/2024

10- Analyis Indented by : RO Agra

11- Date of sample receipt in Lab ; 03/12/2024

1. Parameter Uimit Standards Source: Results | Detection Range
15 10500:2012(2nd Rev.)
Required Aceeprable
Limit
pH, APHA 24th Ed 4500-B: 2023 - bS48 7.20
Colowr, APHA 24uh Ed. 21208: 2023 Hazen 5.(M Colourless 5-10000 Hazen
Dissolved Solids, APHA 24th Ed. 2540 C Total Dissolved Solids mg/fl 500 75240 5=10000 mg/
dried ot 180 °C 2023

Hardness, APHA 24tk Ed. 2340 C EDTA Turimetric Method 2023 mg/l 200 802.0 10-5000 mg/l
Caleium, APHA 24th Ed. 3500Ca-B: 2023 mg/] 75 290.0 10= 1000 mp/l
Magnesium, APHA 24th Ed. 3500 Mg-B: 2023 mg/l n 512.0 10-1000 mg/l

Chioride, APHA 24th Ed 4500-Cl- B: 2023 mg/l 250 630.0 3-500 mgd]

These standards are subject 1o revision

*Non-NABL Paramelers.

Mole © | The seasdis in the Te! Repor neisse anky b i items tesied: 2 The nepodt slall mat be reproducnd-cacep s T, e thee woviirew permsason of labovasocy. 1. The test nepori perissns io ihe sample s

wecervid ui Lih

Remark:® - NA
Analysed by
|Amarendra Singh{SA)]

Authorized by

VISHWANATH Dlgtady s by VISHWANATH
KSHITESH PATEL (ASO) SHARMA Dite: 2024.12.24 13:25:59 +05°30°

Regional Officer

1.0t Paga 1
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W UTTAR PRADESH POLLUTION CONTROL BOARD

Vol w2020/ fef-7)/I7-5Bfre23 R 2g(oq g

To,
Member Secretary,
Central Pollution Control Board,
Pariwash Bhawan, New Delhi.

Sub: Submission of Annual Report regarding Implementation of Solid Waste
Management Rules, 2016 for the year 2021-2022.

Sir,

Kindly refer to letter number H91700/C-7/Vividh-550/2023 dated 08-04-2023
regarding submission of annual report for the year 2021-2022. It is to inform you that due to
some calculation error the quantity of solid waste generation was wrongly 17876 TPD instead
of 14710 TPD. y

The amended Annual Report regarding Implementation of Solid Waste Management
Rules, 2016 for the year 2021-2022 in compliance of the Rule- 24 (3) is being enclosed for
your kind perusal and necessary action. You are requested to ignore the previous report sent

through our letter dated 08-04-2023.
Yoursgincerely.

(Ajay Kumar Sharma)
Member Secretary

Copy to: ;

1- Additional Chief Secretary, Environment, Forest & Climate Change Department,
Government of Uttar Pradesh along with copy of Annual Report.

2- Principal Secretary, Urban Development Department, Government of Uttar Pradesh

along with copy of Annual Report. i}&

Member Secretary

il p

a ol -1z, Py wy T 12 - W, Vibhutl Khand
FATE.22010 Gomtl Magar, Lucknow - 226010
GO0, 2720000, 270064, ITR0881 Phone:2720831,2720828,2720691,2720681
ST osx-rETe Fax: 0522 - 2720764
§-#2 Info@uppch.com Emall: Info@uppch.com
e www. uppeb, com Web Site: www.uppch.com
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Annexure R-3
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MmE-24(3) Fach State Pollution Control Board or Pollution Control Committee as the
case may be, shall prepare and submit the consolidated annual report to the Central
Pollution Control 3oard and Ministry fo Urban Development on the implementation fo
these rules and action taken against non-complying local body by the 31* day of July of
edach year in Form-V,
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Fm—24(2) The local body shall submit it annual report in Form-IV o State P
Control Board or Pallution Committee and (he Seerctary-in-Charge of (e Department ol
Urban Development of the concerned $tate or Union Territory in case of metropolitan
city and to the Director of Municipal Administration or Commissioner of Munieipal
Administration or Officer-in-Charge of Urban local bodies in the state in case of all other
local bodies of state on or before the 30 day of June every year,
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ﬁ?m-—zd{a} Each State Pollution Control Board or Pollution Control Commitiee as the
Case may be, shall prepare and submit the consolidated annua) report to the ({cmral
Pollution Control Board and Ministry fo Urban Development on the implementation fo
these rules and action taken against non-complying local body by the 31 day of July of
each year in Form-V. .
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RM-24(2) The local body shall submit its annual report in Form-IV to State Pollution
Control Board or Pollution Committee and the Sccretary-in-Charge of the Departmant of
Urban Development of the coneetned State or Union Territory in case of metropolitan
city and to the Dircetor of Municipal Administration or Comunissioner of Municipal
Administraticn or Officer-in-Charge of Urban local bodies in the state in case of all other
local bodies of state on or before the 30t day of June every vear,
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{(2) The local body shall submit its annual report in Form-IV to State Pollution Control
Board or Pollution Control Committee and the Secretary-in-Charge of the Department of Urban

Development of the concerned State or Union Territory in case of metropolitan city and to the
Director of Municipal Administration or Commissioner of Municipal Administration or Officer in -
Charge of Urban local bodies in the state in case of all other local bodies of state on or before the

30th day of June every year----"
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(2) Every local body shall prepare and submit an annual report in Form -V 1o the concerned
Secretary-in-charge of the Urban Development Department under intimation to the concerned State
Pollution Control Board or Pollution Control Committee by the 30 th June, everyyear......."
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(2) The local body shall submit jis annual
Board or Pollution Control Commiltee and
Develapment of the concerned State or
Director of Municipal Administration or

report in Form-1V 1o State Pollution Control
the Sccrclnry-iu-{lharge of the Department of Urban
Union Territory in case of metropolitan city and 1o the
Commissioner of Municipal Administration or Officer in -
Charge of Urban local bodies in the state in case of all other local bodies of state on or before the
30th day of June every year..—*
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Annexure R-5
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Solid Wasté.AnﬁL-Jal report (2023-24) information is still pending

1 message

SW M <swm@uppch.in> Wed Sep 11 2024 at 3:05F
To: shmdbus@amail.com

Sir,
This is to inform you that the Solid Waste Annual report (2023-24) information is still
pending. Please provide pending information as early as possible.

“‘W”"’““‘“-W-W“"'“5"“Wik=3ﬂ465&-1442ﬁﬁm=ptﬁsearm=auapammm::nread-a;masznsmama139?a,=.unpi-mgq 550
15503333887 7088855
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1 O 9 Iﬁfzs, 32IPM UP Pellution Control Board M@A@;:g Annwal report {2023-24) information is still panding 760 ULBs

)

t".# [ ]

e
/ ‘:ﬂuﬁh Gm a” SW M <swm@uppch.in>
/

/ Solid Waste Annual report (2023-24) information is still pending 760 ULBs

f 1 message

SW M =<swm@uppcb.in>

il i Thu, Mov 21, 2024 at 1:46 PM

Sir,
This is to inform you that the Solid Waste Annual report (2023-24) information is stll

;;t::ding 760 ULBs, Please provide pending information for the next 15 days. It's very Urgent.

sy Status of Form IV eﬁd.l;: Ii.st. s
& o p g list.pdf

hips:timall googio.co mimailiur?ik=3d4 BBa44428view=plBsearch=all8 permihid=thread-a.1235395801552557 9353 simpl=msg-a. 1 DE171557314250,.. 11
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UP Pallution Control Board Mail .3.,4[,9150;“ Waste Annual repart {2023-24) informabion i st pending 738 ULEs

SW M <swm@uppch.in:

Reminder Solid Waste Annual report {202'3-'-24) information is still pending 738 ULBs

1 message

SW M <swm@uppch.in> - - Tue, Nov 26, 2024 at 11:29 Ap
To: sbmdlbup&igmail . com

Ce: sandeepchauhangpk pImg.com

Sir,
This is to inform You that the Solid Waste Annual report (2023-24) information is still

pending 738 ULBs. Please provide pending information for the next 10 days. It's very Urgent.
PFA

“ Status of Form |V pending list,pef
550K

il google n!m.urmmsmsaamzamwpmmuuamm-wmmmmn5711mrzimw;,.3mmmm___ 1
hnges il Lar
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UP Pollution Control Board Mail - R@ﬁ Qd Wasta Annual repont (2023-24) information is still pending 697 ULBs

SW M <swm@uppch.in>

Reminder Solid Waste Annual report (2023-24) information is still pending 697 ULBs

1 message

SW M <swmi@uppch.in> Tue DEG 3, 2024 al 11 59 AM

To: sbmdlbup@gmail.com
Cc: sandeepchauhan@kpmg.com

Sir,

This is to inform you that the Solid Waste Annual report (2023-24) information is still
pending 697 ULBs. Please provide pending information within the week. It's very Urgent.
PFA

- Status uf Form.lg;;n—:h; ii-;_;r T
J 550K R

hitps:imail. google comimailiuf0iTik=3d466a444 28viow=pl&search=all&parmihid =trusar1-a‘.r-259268ﬂ2?4214225342&3Im=m5u.ﬁ-;m7ﬁﬂ3m9 1
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E..
Urgent Reminder Solid Waste Annual report_{_éa;ﬂ-za} information is still pending
671 ULBs
1 message

SW M <swm@uppch.in= - . - o ‘Fu:?.-. Dec 10, 2024 at 1:33 PM
To: shmdlbup@gmail com
Ge: sandeepchauhan@kpmg.com

Sir,
This is to inform you that the Solid Waste Annual report (2023-24) information is still
pending 671 ULBs. Please provide pending information within the week. It's very Urgent.

PFA

) Status of Form IV pending list.pdf
= 547K
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1 message

SW M <swm@uppch.in>
To: sbmdlbup@gmail.com
cc: sandeepchauhan@kpmg.com

Wed, Dec 11, 2024 al 11:51 AM

Sir,
This is to inform you that the Solid Waste Annual report (2023-24) information is still

pending 671 ULBs. Please provide pending information within the week. It's very Urgent.
PFA

% Status of Form IV - Cpr__x'sx
3TK
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A 5, 328 FM UP Pollution Contred Board Mail - Solid Waste Annual report (2023-24) infarmaltion is still pending
i S
T #F Gmai
g f SW M <swm@uppch.in>
Solid Wast

T message val report (2023-24) information is still pending

SWM <swn@uppebins ——— ———————— -

To: Sbmdlbup@gmai!.mm Tue, Jan 28, 2025 al 6:44 PM
Sir,
This is 1o inform
¥ou that | H
PFA he Solid Waste Annual report (2023-24) information is still pending. It's very Urgent.
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ORIGINAL APPLICATION NO. 664/2024

1 message

Gautam Singh <gautamsinghh.ind@gmail.com>
To: moef@nic.in
Cc: ADITYA SINGH <singh.adi340@gmail.com>, adityavaibhavsingh@protonmail.com

Sir,
PFA

Thank you,

Regards,

Gautam Singh

Advocate,

Supreme Court of India.
Chamber No. 71,

Supreme Court Compound,

New Delhi- 110001.

Contact- +919970179706 ,

Email at - mail@gautamsinghh.com

ﬂ Annexure OA NO-664 OF 2024 2.pdf
11291K

Gautam Singh <gautamsinghh.ind@gmail.com>

Sun, Feb 2, 2025 at 11:56 PM
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nc964
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